Updated Action Taken Report on behalf of Director General of Mines
Safety, in compliance of order dated 03.10.2023, 15.01.2024 and
08.02.2024 passed by the Hon’ble National Green Tribunal, Principal
Bench, New Delhi in Original Application No. 422/2023 Abhishek Shukla
Vs State of Uttar Pradesh and Others

I. Background

1. With respect to the Complaint No. 422 of 2023 filed by Sri Abhishek Shukla Vs State of
Uttar Pradesh and others, the Hon'ble NGT had passed an order dated 01.08.2023 to form a
Joint Committee comprising of representative of Director, Geology and Mining, Uttar
Pradesh, State PCB, Uttar Pradesh and District Magistrate, Banda. The Hon’ble NGT in it's
order dated 01.08.2023 had directed as follows:

"4, In view of the averments made in the application, we consider it appropriate
that a Joint Committee be constituted to verify the factual position and take
appropriate remedial action. Accordingly, we constitute a Joint Committee
comprising of representative of Director, Geology and Mining, Uttar Pradesh,
State PCB and District Magistrate, Banda and direct the same to meet within one
week, undertake visits to the site, look into the grievances of the applicant,
associate the applicant and representative of the concerned project proponents,
verify the factual position and take appropriate remedial action by following due
course of law and giving opportunity of being heard to the project proponents.
The Committee shall also give factual status on compliance by the Project
Proponents with EC and CTE/CTO conditions and shall also report about damage
caused to the houses of villagers and environment due to illegal blasting and
suggest remedial measures. The State PCB will be the nodal agency for
coordination and compliance.

5. Factual and Action taken Report may be submitted within one month by e-mail
at judicial-ngt@gqov.in preferably in the form of searchable PDF/OCR Supported
PDF and not in the form of Image PDF.

6. The case was listed for further consideration on 03.10.2023”

2. The report submitted by the Joint Committee was filed by Chief Environmental Officer,
Circle-2, vide ref. no.H00477/¥t-2/NGT-07/23 dated 08.09.2023. The Joint Committee in its
report made the following recommendations at Para 21:

"21 Finding and Recommendations:

21.1 The mining department can be asked to restrict the mining activities in those
mines wherein the required minimum distance criteria are not meeting. If mining
is allowed on allotted near vicinity of habitant, habitant will be relocated to other
specific place with consultation of nearby villagers/ civil society.

21.2 The mining department can be asked to restrict the mining activities in part
of hill where temple is located. If mining is permitted at this place, the temple and
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habitant will be relocated to other specific place with consultation of nearby
villagers/ civil society/priest of temple.

21.3 The mining department can be asked to restrict the mining activities through
blasting in those mines who have not taken permission by DGMS for use the
blasting and mechanical instrument/machine.

21.4 The mining department can be asked to provision made for construction the
main village road by DMF fund.

21.5 UPPCB can be asked to take necessary action against the stone crusher who
have not operated the dust suppression system during the operation of stone
crusher.

21.6 The project proponent can be asked to maintain the village road near these
mining sites.

21.7 The project proponent can be asked for blasting will be done in allowed time
duration with one-inch holes and proper safety arrangement after obtaining the
valid permission of the DGMS and Department of Mines.

21.8 The project proponent of mining lease and stone crusher can be asked to
strictly comply with the conditions prescribed in the Environmental Clearance/
consent / mining lease allotment letter and submit the status to the concerned
authorities regularly.”

3. After submission of the Joint Committee Report, the Hon’ble National Green Tribunal,
Principal Bench, New Delhi, heard the matter again and passed an Order on 03.10.2023.
The operative part of the Order is as follows:

"1. In compliance of order dated 01.08.2023, report of the Joint Committee has
been filed vide email dated 08.09.2023.

2. In view of the averments in the application and observations in the report of the
Joint Committee, we consider it appropriate to have response of (1) State of
Uttarakhand through Chief Secretary, Government of Uttar Pradesh, (2) Principal
Secretary, Environment, Forest and Climate Change Department, State of Uttar
Pradesh, (3) Director, Directorate of Geology and Mining, Uttar Pradesh, (4)
Director General of Mines Safety, Directorate General of Mines Safety, Ministry of
Labour and Employment, Dhanbad, Jharkhand (5) State PCB, (6) District
Magistrate, Banda, (7) Safdar Ali S/o Late Shri Farzand Ali, Gata No.-2450, Khanda
No.- 03, at Village- Jarar, (8) Mumtaj Ali S/o Late Farzand Alj, Gala No.- 2450,
Khanda No.- 05, Village-Jarar, (9) Eureka Mines And Minerals Lip, Gata No. 2451,
Khand No. 01, Village-Jarar, (10) Atharv Construction company (Shri Shravan
Kumar Singh S/o Shri Vishnupal Singh), Gala No.-2451. Khand No.-02, at Village-
Jarar, (11) Shivarpan Trading Company, Gata No. 2450, Khand No. 06, Village-
Jarar, (12) Jasmit Kaur Malhotra, Gala no - 1876, Khand no- 5, Village- Girwan,
(13) Sangram Singh, Gata No. 1876, Khand No.- 01, Village- Girwan, (14) Sulabh
Saxena Gata No.- 1876 (Khanda No.- 02), Village- Girwan, (15) Bajrang Road
Lines (Shri Suresh Pratap Singh), Gata No.- 1876, Khand No.- 03, Village- Girawan,



(16) Bajrang Road Lines (Shri Suresh Pratap Singh), Gata No.- 1876, Khand No.-
04, Village- Girawan, (17) Bundelkhand Rocks, Gala No- 1876, (Khand No.09),
Village- Girwan, (18) Bundelkhand Rocks, Gala No-1876, (Khand No.07), Village
Girwan, (19) Kunwar Vinod Ram, Gata No. 332. Khand No -01, Village
BadokharKhurd, (20) Disha Enterprises, Gata No. 332, Khand No. 02, Village
BadokharKhurd (21) Maa Vindhyawasini Stone Work (Shri Sameer Singh S/o Shri
Phool Singh), Gata No.-332, Khanda No.- 05, Village- BadokharKhurd, (22) Deepak
Singh S/o Shri Ram Pal Singh, Gata No.-332. Khand No.- 03, Village-
BadokharKhurd, (23) A.H.V.S. IFRA L.L.P. Gata No. 1166, Vill- Jarar, Tahsil-
Naraini, Banda, (24) Associated Ventures Gata No. 1172, 1179 and 1180, Vill-
Jarar, Naraini, Banda, (25) Peer Baba Granite Gata No. 1798, Vill- Jarar, Naraini,
Banda, (26) Neelkanth Granite Gata No. 1382, Vill-Jarar, Naraini, Banda and (27)
Indus Stone Crusher PVt, Ltd. Gata No. 1794, VIII- Jarar, Tahsi I- Naraini, Banda,
who stand impleaded as respondents No. 1 to 27. The Registry is directed to
prepare and attach memo of parties to the application. Respondent no. 5-UPPCB is
already appearing before this Tribunal through Counsel. Registry is directed to
[ssue notices to respondents no. 1 to 4 and 6 to 27 requiring them to file their
reply/response within two months at judicial-ngt@gov.in preferably in the form of
searchable PDF/OCR Supported PDF and not in the form of Image PDF.

3. Notices be served on respondents n. 6 to 27 through the District Magistrate,
Banda and for this purpose notices issued to respondents n. 6 to 27 be sent to the
District Magistrate, Banda by E-mail for getting service of the same effected on
them and sending his report in this regard.

4. The Director General of Mines Safety, Directorate General of Mines Safety,
Ministry of Labour and Employment, Dhanbad, Jharkhand, Director, Directorate of
Geology and Mining, Uttar Pradesh and the District Magistrate, Banda are also
directed to look into the recommendations made by the Joint Committee in its
report and take appropriate remedial steps and file action taken report in this
regard within one month at judicial- ngt@gov.in preferably in the form of
searchable PDF/OCR supported PDF and not in the form of Image PDF.

5. List for further consideration on 24.11.2023.

6. A copy of this order, along with a copy of the application and documents
attached with the same, be forwarded to the Director General of Mines Safety,
Directorate General of Mines Safety, Ministry of Labour and Employment,
Dhanbad, Jharkhand, Director, Directorate of Geology and Mining, Uttar Pradesh
and the District Magistrate, Banda by e-mail for requisite compliance.”

4. Accordingly, an Action Taken Report in compliance of the Hon'ble
National Green Tribunal’s order dated 03.10.2023 was filed by the Director
General of Mines Safety (DGMS) vide email dated 01.11.2023.

5. Subsequently, the case was heard by the Hon’ble National Green
Tribunal, Principal Bench, New Delhi on 24.11.2023, 08.12.2023, 15.01.2024,
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and 08.02.2024. The operative part related to DGMS of the Order passed on
08.02.2024 is reproduced as follows:

e 12.DGMS is directed to file a complete up-to-date status report
regarding compliance by all the 16 mining lease impleaded as respondent
no. 7 to 22 within one month by email at judicial-ngt@gov.in preferably in
the form of searchable PDF/OCR Supported PDF and not in the form of
Image PDF.

14. List for further consideration on 18.03.2024. .................. 7

In view of the Order passed by the Hon’ble National Green Tribunal on
08.02.2024, all the 16 mines were inspected by Sri K. Rajiva Krishna Kumar,
Deputy Director of Mines Safety (Varanasi Region) and Sri K. Jeevan Kumar,
Deputy Director of Mines Safety (Varanasi Region) on 26.02.2024. A draft of an
updated Action Taken reply on behalf of Director General of Mines Safety
(respondent no.4) is put up along with Annexure A (updated upto 11.03.2024).

II. Some relevant statutory provisions under the Mines Act, 1952 applicable
while “Opening of a Mine”:

1.

Operation of the mines (from opening to closure) other than a coal or an oil mine (hereinafter
referred to as Metalliferous Mines) are regulated by the Metalliferous Mines Regulations

Applicable Regulation:

(MMR), 1961 made under the Mines Act, 1952.

2.

Statutory Provisions applicable before Opening of a Mine:

Following provisions of the Mines Act 1952 and the MMR, 1961 are required to be

complied before commencement of mining operations in any allotted mining lease:

(i) The owner, agent or manager of the mine must submit “Notice of Opening” of the
mine at least 30 days before commencement of any mining operation to DGMS, as
required under Section 16 of the Mines Act, 1952 and Regulation 3 of the MMR

1961; and

(i) The owner or agent of the mine must appoint a person possessing the prescribed
qualifications as “Manager” of the mine before commencement of any mining
operation, as required under Section 17 of the Mines Act, 1952 and Regulation

34(1) of the MMR 1961.
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3. Qualification of Manager:

No person can be appointed as manager of a mine unless he holds the qualifications as
prescribed under Regulation 34(2) of the MMR 1961. A per these provisions, in case of
opencast mines the person so appointed shall be holder of first class manager’s competency
certificate in mines with average employment in excess of 400; first or second class
manager’s certificate in mines with average employment in excess of 150 but not exceeding
400; and first or second class or permit manager’s certificate in other cases. However, as
per Regulation 34(6) of the MMR 1961, the Chief Inspector may, by an Order in writing and
subject to such conditions as he may specify therein, authorise any person (for a period not
exceeding 12 months at a time) whom he may consider competent to act as manager of any
mine or mines for a specified period, notwithstanding that such person does not possess the
qualifications prescribed in that behalf, and may by a like order revoke any such authority at
any time.

4, Provisions requiring permissions of DGMS for conducting blasting in mines:

Permissions for conducting blasting in mines are required to be obtained from DGMS under
the MMR 1961 in the following special circumstances:

(i)  Permission for conducting deep hole blasting (blasting with holes more than 3 m in
depth), as required under Regulation 106(2)(b) of the MMR 1961;

(i) Permission for using explosives in non-cartridge form or for using more than one type
of explosives (other than fuse or detonator) in the same hole (for example use of
ANFO, SMS, SME along with cast booster), as required under Regulation 155(1) and
162(5) of the MMR 1961; and

(iii) Permission for blasting within danger zone of 300 m from any permanent building or
structure of permanent nature, not belonging to the owner of the mine, by using more
than 2 kg of aggregate maximum explosive charge in all holes fired at one time or
more than 2 kg of maximum explosive charge in each hole where blasting is done with
delay detonators or other means and that there is a delay of at least half a second
between successive shots fired, as required under Regulation 164(1B). However, if the
shortest distance from the place of firing to any part of such building or structure is
less than 50 metres, prior permission for blasting is required to be obtained under
Regulation 164(1B) of the MMR 1961 irrespective of the amount of the charge used.

For blasting in mine under circumstances other than the above,no permission is
required to be obtained from DGMS under the MMR 1961 and the blasting may be
carried out in the mine by observing the precautions as prescribed under the provisions of
Regulations 153-170 and other provisions of the MMR 1961.

5. Statutory Provisions regarding permission for use of Heavy Earth Moving
Machinery (HEMM) in Mines:

Permission for using Heavy Earth Moving Machinery (HEMM) in the mine is required to be
obtained from DGMS under Regulation 106(2)(b) of the MMR 1961.
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III. Action Taken by the Directorate General of Mines Safety (DGMS)

1. The Directorate General of Mines Safety (DGMS) oversees the enforcement of the
Mines Act, 1952 and the rules and regulations made therein in mines.

2. As per para No. 4 of the Order passed on 03.10.2023 by the Hon’ble NGT read with
the para no. 21.3 and 21.7 of the Joint Committee’s Report, DGMS has been directed to take
necessary actions and file action taken report. The mines/leases listed under Annexure-1
of the Joint Committee’s Report are covered under the Mines Act, 1952; however, the stone
crushers listed under Annexure-2 are not covered under it. Hence, this Action Taken
Report by DGMS is restricted to the mines/leases listed under Annexure-1 of the Joint
Committee’s Report.

3. The status of Action Taken by DGMS in respect of the mines/leases listed under
Annexure-1 of the Joint Committee’s Report is summarised in Annexure-A enclosed
herewith.

4, No permission for deep hole blasting under Regulation 106(2)(b); or for use of
SME/SMS/ANFO explosives under Regulation 155(1) & 162(5); or for blasting within danger
zone from permanent surface structures (as mentioned in para 4(iii) of section II above)
under Regulation 164(1B) of MMR, 1961 have been granted to any of the mines mentioned
at serial no. 1 to 16 of the table in Annexure-A.

5. The above status of action taken is updated upto 11.03.2024.
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Annexure — A
Summary of the Status of Action Taken by DGMS in Respect of the Mines/Leases Listed under Annexure-1 of the Joint Committee’s Report:

Sl. Name of Mine, Owner Date of Status of Status of permissions granted Remarks Action Taken Report (ATR)
No. | & its Location/Area Submission of | Appointment/ . Use of
Notice of Authorisation of U?e of HEMM HEMM* with
R without deep
opening Manager . deep hole
hole blasting .
blasting
1 | Safdar Ali S/o Late Shri | 18.01.2023 Appointed (2™ Class), | Granted on Not applied One house and one hut not Order issued under Section 22(3) of Mines
Farzand Ali, Gata No. Letter issued on 07.07.2023 by the belonging to owner of the mine Act, 1952 vide this Directorate letter No. I&1T
2450, Khand No. 03, at 27.04.2023 management | \vare existed within the lease hold | s 29013/ E|To%'o(€o?j‘o)/BN-27/2024/astT |/ 575
Village — larar, lease for permission | 4rea in West direction. , fai% 07.03.2024
Area-2.0 Hec.
N- 215m Temple (Annexure-1)

W- 185m Old mosque and 150 | pag 164 (1B) of MMR, 1961: One house and

Solar panels one hut not belonging to the owner of the mine
NW- 18m Hutments and Housg, were existed within the lease hold area in west
240m College direction. Hutments and houses not belonging to
E-255m Hutments and House the owner of the mine were also found existed at
S- 180m Solar panels about 18m and 255m away from the north-west

and east boundaries of the mine respectively
within the blasting danger zone of 300m. A
temple was found existed at about 215m away
from the north boundary of the mine. A College
was found existed at about 240m away from the
north-west boundary of the mine. Solar panels
were found existed at about 150m and 180m
away from the west and south boundaries of the
mine respectively.

No blasting shall be conducted in the mine within
danger zone of 300 m from any permanent surface
structures not belonging to the owner without
obtaining permission under Regulation 164(1B)(a),
except with the limited aggregate maximum
charge in all holes fired at one time not in excess
of 2 kg or if the blasting is done with delay
detonators or other means and that there is a
delay of at least half a second between successive
shots fired, maximum charge of two kilograms can
be used in each hole. Provided that irrespective of
the amount of explosives used, no blasting shall be
done at any place in the mine which is within 50 m
any such permanent surface structures.
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Reg. 106(2)(a)&(3) of MMR, 1961:The sides
of the opencast were not properly benched,
sloped and secured to prevent dangers due to fall
of sides. The north, south and east sides were
developed in a single bench of height of about
40m, 32m and 30m respectively, which are more
than the stipulated bench height of 6m.

Violation letter issued under Mines Rules,
1955 & Mines Vocational Training Rules, 1966
vide this Directorate letter No. 4T s 29013/
ATo&o(Sosfo)/BN-27/2024/atzT / 573 , f=iw
07.03.2024

(Annexure-2)

a) Rule 29B of the Mines Rules,
1955: Persons employed in the mine were not
undergone initial or periodical medical
examination.

b) Rule 6 of MVTR, 1966: Persons employed
in the mine were not imparted vocational
training.

Mumtaj Ali S/o Late
Shri Farzand Ali, Gata
No. 2450, Khand No.
05, Village - Jarar, Lease
Area-2.0 Hec.

18.01.2023

Appointed,
Authorisation issued
on 01.03.2024

Applied by the
management

for permission
on 05.03.2024

Not applied
by the
management
for permission

S- 150mn& 180m Solar Panels
E- 250m Hutments and House
W- 197m Old mosque

NW- 30m Hutments and House
and 295m College

Order issued under Section 22(3) of Mines
Act, 1952 vide this Directorate letter No. @&aT
$ 29013/ ATod o (Soefo)/BN-26/2024/71aT / 548,
Reiws  07.03.2024

(Annexure-3)

Reg. 164 (1B) of MMR, 1961:Hutments and
houses not belonging to the owner of the mine
were found existed at about 30m and 250m
away from the north-west and east boundaries
of the mine respectively within the blasting
danger zone of 300m. A College was found
existed at about 295m away from the north-
west boundary of the mine. An old mosque
was existed at about 197m away from the west
boundary of the mine. Solar panels were found
existed at about 150m and 180m away from
south boundary of the mine.

No blasting shall be conducted in the mine
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within danger zone of 300 m from:’ a?lo/ 9 L
permanent surface structures not belongirg

the owner without obtaining permission under
Regulation 164(1B)(a), except with the limited
aggregate maximum charge in all holes fired at
one time not in excess of 2 kg or if the blasting
s done with delay detonators or other means
and that there is a delay of at least half a
second between successive shots fired,
maximum charge of two kilograms can be used
in each hole. Provided that irrespective of the
amount of explosives used, no blasting shall be
done at any place in the mine which is within
50 m any such permanent surface structures.

Notice issued under Section 22A(1) of Mines
Act, 1952 vide this Directorate letter No. @&aT
s 29013/ ATod o (Soefo)/BN-26/2024/7iaT / 541,
fis  07.03.2024.

(Annexure-4)

Reg. 106(2)(a)&(3) of MMR, 1961: The sides
of the opencast were not properly benched, sloped
and secured to prevent dangers due to fall of sides.
The north, east and west sides were developed in a
single bench of height of about 28m, 12m and 11m
respectively, which are more than the stipulated
bench height of 6m.

Violation letter issued under MMR, 1961,
Mines Rules, 1955 & Mines Vocational
Training Rules, 1966 vide this Directorate
letter No. ¥&aT s 29013/ dTo&o(Io3fo)/BN-
26/2024/sts1/ 539, fRAis  07.03.2024

(Annexure-5)

a) Reg.106 (2)(b) of MMR, 1961: Impressions
were observed that the mine was being worked
with use of Heavy Earth Moving Machineries
(excavators and tippers) without obtaining
permission from this Directorate. No HEMM shall be
used in the mine without obtaining permission from
this Directorate.

b) Rule 29B of the Mines Rules, 1955: Persons
employed in the mine were not undergone initial or
periodical medical examination.

c) Rule 6 of MVTR, 1966: Persons employed in




the mine were not imparted vocational training.

Eureka Mines  and
Minerals LLP, Gata No.
2451, Khand No. 01,
Village- Jarar, Lease
Area-2.5 Hec.

29.01.2022

Appointed,
Authorisation issued
on 20.10.2023

Granted on
09.10.2023&
Corrigendum
issued on
08.01.2024

Permission
not granted
for deep hole
blasting

E- 70m Hutments and House
NW- 225m Hutments and House
NE- 230m Temple

Order issued under Section 22A(2) of Mines
Act, 1952 vide this Directorate letter No. §&T
s 29013/ dTo&o(So3fo)/BN-18/2023/Banda/
1578, % 14.07.2023

(Annexure-5A)

Regulation 106(2)(a) & 3: The sides of the pit
were not adequately benched, sloped and secured
to prevent danger from fall of sides. The depth of
the quarry on the northern west side was about 12
m divided into two benches and on the eastern &
western side about 10 m in single bench.

Violation letter issued under MMR, 1961,
Mines Rules, 1955 & Mines Vocational
Training Rules, 1966 vide this Directorate
letter No. @& s 29013/ dTo&o(Sosfo)/BN-
26/2024/at1/ 599 , 7% 07.03.2024

(Annexure-6)

a) Reg. 164 (1B) of MMR, 1961:Hutments and
houses not belonging to the owner of the mine
were found existed at about 70m and 225m away
from the east and north-west boundaries of the
mine respectively within the blasting danger zone of
300m. A temple was found existed at about 230m
away from the north-east boundary of the mine.

No blasting shall be conducted in the mine within
danger zone of 300 m from any permanent
surface structures not belonging to the owner
without obtaining permission under Regulation
164(1B)(a), except with the limited aggregate
maximum charge in all holes fired at one time not
in excess of 2 kg or If the blasting is done with
delay detonators or other means and that there is
a delay of at least half a second between
successive shots fired, maximum charge of two
kilograms can be used in each hole. Provided that
irrespective of the amount of explosives used, no
blasting shall be done at any place in the mine
which Is within 50 m any such permanent surface
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b) Rule 29B of the Mines Rules, 1955:
Persons employed in the mine were not
undergone initial or  periodical medical
examination.

c) Rule 6 of MVTR, 1966: Persons employed in
the mine were not imparted vocational training.

Atharv Construction | 08.11.2023 Appointed, Applied by the Not applied Hutments and house not Order issued under Section 22(3) of Mines
(Shri Sharvan Kumar Authorisation issued management by the belonging to owner of the mine Act, 1952 vide this Directorate letter No. I&aT
Singh S/o Shri on 04.01.2024 for permission management | \ere found existed within the s 29013/ |aTo&o(Iosto)/BN-41/2024/faT / 523,
Vishnupal Singh) Gata on 08.03.2024 | for permission | |eaqe hold area on East & North- | &% 07.03.2024

No. .2451' Khand No. 02 East sides of the mine.

Z:e\gljﬁii Héi_rar' ease N- 115m Huts and House (Annexure-7)

NE- 70m Temple

Reg. 106(2)(a)&(3) of MMR, 1961:The sides of
S- 55m Huts and House 9 (2)(a)&(3) R,

the opencast were not properly benched, sloped
and secured to prevent dangers due to fall of sides.
The north and west sides were developed in a
single bench of height of about 18m and 29m
respectively. The height of top bench on east and
south sides were found height about 38m and 9m
respectively, which are more than the stipulated
bench height of 6m.

Reg.106(2)(b) of MMR, 1961: Impressions
were observed that the mine was being worked
with use of Heavy Earth Moving Machineries
(excavators and tippers) without obtaining
permission from this Directorate. No HEMM shall
be used in the mine without obtaining permission
from this Directorate.

Reg. 111(1) of MMR, 1961: The boundary of
the lease/mine was not found demarcated/fixed
on the ground by providing permanent pillars.

Reg. 164 (1B) of MMR, 1961:Hutments and
houses not belonging to the owner of the mine
were found existed within the lease hold area on
east and north-east sides of the mine. The huts
and houses were also found existed at about
115m and 55m away from the north and south
boundary of the mine respectively within the
blasting danger zone of 300m. A Temple was
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found existed at about 70m away from the north-
east boundary of the mine.

No blasting shall be conducted in the mine within
danger zone of 300 m from any permanent
surface structures not belonging to the owner
without obtaining permission under Regulation
164(1B)(a), except with the limited aggregate
maximum charge in all holes fired at one time not
in excess of 2 kg or if the blasting is done with
delay detonators or other means and that there is
a delay of at least half a second between
successive shots fired, maximum charge of two
kilograms can be used in each hole. Provided that
frrespective of the amount of explosives used, no
blasting shall be done at any place in the mine
which is within 50 m any such permanent surface
structures. Provided that irrespective of the
amount of explosives used, no blasting shall be
done at any place in the mine which iswithin 50 m
any such permanent surface structures.

Violation letter issued under Mines Rules,
1955 & Mines Vocational Training Rules, 1966
vide this Directorate letter No. ¥&IT s 29013/
ATo&o(Sosfo)/BN-41/2024/atzT / 521 , f=iw
07.03.2024

(Annexure-8)

a) Rule 29B of the Mines Rules, 1955:
Persons employed in the mine were not
undergone initial or  periodical medical
examination.

b) Rule 6 of MVTR, 1966: Persons employed in
the mine were not imparted vocational training.

Shivarpan Trading
Company, Gata No.
2450, Khand No. 06 at
Vill. - Jarar, Lease Area-
2.0 Hec.

Submitted on
26.10.2023
with intended
date of
opening -
26.11.2023.

Appointed,

Authorisation issued

on 30.11.2023

Applied by the
management

for permission
on 06.03.2024

Not applied
by the
management
for permission

E- 245m Hutments and House,

S- 226m Hutments and House
and 95m Public road

W- 141m Hutments and House,

140m Solar Panel and 270m Old

mosque

NW- 125m Hutments and House

Order issued under Section 22(3) of Mines
Act, 1952 vide this Directorate letter No. &aT
s 29013/ ATod o (So3fo)/BN-39/2024/7(aT / 583,
i 07.03.2024

(Annexure-9)

Reg. 106(2)(a)&(3) of MMR, 1961: The sides
of the opencast were not properly benched, sloped
and secured to prevent dangers due to fall of




sides.The height of the top bench on n’cl:tﬁi ”
was found about 20m, which is more than the
stipulated bench height of 6m.

Reg.106(2)(b) of MMR, 1961: Impressions
were observed that the mine was being worked
with use of Heavy Earth Moving Machineries
(excavators and tippers) without obtaining
permission from this Directorate. No HEMM
shall be used in the mine without obtaining
permission from this Directorate.

Reg. 111(1) of MMR, 1961: The boundary
of the lease/mine along with No blasting zone
was not found demarcated/fixed on the ground
by providing permanent pillars.

Reg. 164 (1B) of MMR, 1961:Hutments and
houses not belonging to the owner of the mine
were found existed at about 125m, 245m,
226m and 141m away from the north-west,
east, south and west boundaries of the mine
respectively within the blasting danger zone of
300m. Solar panel and old mosque were found
existed at about 140m and 270 m away from
the west boundary of the mine. Public road
found existed at about 95m away from the
south boundary of the mine.

No blasting shall be conducted in the mine
within danger zone of 300 m from any
permanent surface structures not belonging
to the owner without obtaining permission
under Regulation 164(1B)(a), except with the
limited aggregate maximum charge in all
holes fired at one time not in excess of 2 kg
or if the blasting is done with delay
detonators or other means and that there is a
delay of at least half a second between
successive shots fired, maximum charge of
two kilograms can be used in each hole.
Provided that irrespective of the amount of
explosives used, no blasting shall be done at
any place in the mine which is within 50 m
any such permanent surface structures.

Violation letter issued under Mines Rules,
1955 & Mines Vocational Training Rules, 1966
vide this Directorate letter No. &1 s 29013/
qrodo (o3 o)/BN-39/2024/afaT / 582 , ==
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07.03.2024

(Annexure-10)

a) Rule 29B of the Mines Rules,
1955: Persons employed in the mine were
not undergone initial or periodical medical

examination.
b) Rule 6 of MVTR, 1966: Persons employed in
the mine were not imparted vocational training.

Jasmeet Kaur Malhotra,
Gata No. 1876, Khand
No. 5, Village - Girwan,
Lease Area-1.21 Hec.

30.04.2022

Appointed,
Authorisation issued
on 11.04.2023

Granted on
30.11.2022

Not applied
by the
management
for permission

E- 200m Hutments and House
SE- 90m Pond

S- 95m Hutments and House,
180m Temple and 240m School
NW- 230m Crematorium and
245m public road

Notice issued under Section 22A(1) of Mines
Act, 1952 vide this Directorate letter No. @&aT
s 29013/ ATod o (Soefo)/BN-20/2024 /12T / 480,
fis  07.03.2024.

(Annexure-11)

Reg. 106(2)(a)&(3) of MMR, 1961:The sides of
the opencast were not properly benched, sloped
and secured to prevent dangers due to fall of sides.
The north and west sides were developed in a
single bench of height of about 18m and 29m
respectively. The height of top bench on east and
south sides were found height about 38m and 9m
respectively, which are more than the stipulated
bench height of 6m.

Violation letter issued under MMR, 1961,
Mines Rules, 1955 & Mines Vocational
Training Rules, 1966 vide this Directorate
letter No. @&aT s 29013/ dTo&o(So¥Ho)/BN-
20/2024/ater / 478, RA® 07.03.2024
(Annexure-12)

a) Reg.111(1) of MMR, 1961: The boundary of
the lease/mine was not found demarcated/fixed on
the ground by providing permanent pillars.

b) Reg.111(2) of MMR, 1961: Excavation was
found extended within 7.5m of the lease boundary
of the mine on north and west sides of the mine.
All such excavations shall be immediately stopped.

c) Reg. 164 (1B) of MMR, 1961:Hutments and
houses not belonging to the owner of the mine
were found existed at about 95m and 200m away




from the south and east boundary of ﬁ?%)
respectively within the blasting danger "zone ™0

300m. A temple and school were found existed at
about 180m and 240m away from the south
boundary of the mine. A pond was found existed at
about 90m away from the south-east boundary of
the mine. Crematorium and public road were found
existed at about 230m and 245m respectively away
from the north west boundary of the mine.

No blasting shall be conducted in the mine within
danger zone of 300 m from any permanent surface
structures not belonging to the owner without
obtaining permission under Regulation 164(1B)(a),
except with the limited aggregate maximum
charge in all holes fired at one time not in excess
of 2 kg or If the blasting is done with delay
detonators or other means and that there is a
delay of at least half a second between successive
shots fired, maximum charge of two kilograms can
be used in each hole. Provided that irrespective of
the amount of explosives used, no blasting shall be
done at any place in the mine which is within 50 m
any such permanent surface structures.

d) Rule 29B of the Mines Rules, 1955: Persons
employed in the mine were not undergone initial or
periodical medical examination.

e) Rule 6 of MVTR, 1966: Persons employed in
the mine were not imparted vocational training.

L4

Sangram Singh, Gata
No. 1876, Khand No.
01, Village - Girwan,
Lease Area-2.02 Hec.

25.10.2021

Appointed,
Authorisation issued
on 29.03.2023

Granted on
19.04.2022

Not applied
by the
management
for permission

E- 35m Hutments and House
S- 4.75m Hutments and
Houseand 240m Pond

N- 240m Hutments and House
and 80m Temple
NE- 105 Hutments and House

Order issued under Section 22(3) of Mines
Act, 1952 vide this Directorate letter No. &1
s 29013/ aTo&o(Iosto)/BN-17/2024 /4T / 566,
fm%  07.03.2024

(Annexure-13)

Reg. 164(1B) of MMR, 1961:Hutments and
houses not belonging to the owner of the mine
were found existing at about 4.75m, 35m, 105m
and 240m away from the south, east, north-east
and north boundary of the mine respectively within
the blasting danger zone of 300m. A temple was
existing at about 80m away from the north
boundary of the mine. A Pond was also existing at

about 240m away from the south boundary of the




mine.

No blasting shall be conducted in the mine within
danger zone of 300 m from any permanent surface
structures not belonging to the owner without
obtaining permission under Regulation 164(1B)(a),
except with the limited aggregate maximum charge
in all holes fired at one time not in excess of 2 kg or
If the blasting is done with delay detonators or other
means and that there is a delay of at least half a
second between successive shots fired, maximum
charge of two kilograms can be used in each hole.
Provided that irrespective of the amount of)
explosives used, no blasting shall be done at any
place in the mine which is within 50 m any such
permanent surface structures.

Notice issued under Section 22A(1) of Mines
Act, 1952 vide this Directorate letter No. §&1
s 29013/ |aTo&o(Iosfo)/BN-17/2024 /i / 389,
% 01.03.2024.

(Annexure-13A)

Reg. 106(2)(a)&(3) of MMR, 1961: The north
and east sides were developed with a single bench
of height of about 20m and the west side was
developed with a single bench of height about 10m.
The height of bench shall not be more than 6m.

Violation letter issued under MMR, 1961vide
this Directorate letter No. ©&T s 29013/
AToHo(Sosfo)/BN-17/2024/afar /| 564, T
07.03.2024

(Annexure-14)
Reg.111(1) of MMR, 1961: The boundary of

the lease/mine was not found demarcated/fixed
on the ground by providing permanent pillars.

Sulabh Saxena, Gata
No. 1876, Khand No.
02, Village - Girwan,
Lease Area-0.8 Hec.

30.04.2022

Appointed,
Authorisation issued
on 11.06.2023

Granted on
05.03.2024

Not applied
by the
management
for permission

N- 260m Hutments and House

E - 43m Hutments and House

S- 239m Hutments and House
and 180m Pond

SE- 90m Hutments and House

Order issued under Section 22(3) of Mines
Act, 1952 vide this Directorate letter No. €&
s 29013/ aTo&o(Iosto)/BN-21/2024 /i1 / 532,
&=+ 07.03.2024

(Annexure-15)




NE-170m Temple
NW- 230m Crematorium

Reg. 106(2)(a)&(3) of MMR, 1961:The sides were
not properly benched, sloped and secured to
prevent dangers due to fall of sides. In pit-2 the
north and east sides were developed in a single
bench of height about 22m and 20m respectively
which are more than the stipulated bench height
of 6m.

Reg. 164 (1B) of MMR, 1961:Hutments and
houses not belonging to the owner of the mine
were found existed at about 260m, 239m, 43m
and 90m away from the north, south, east and
south-east boundary of the mine respectively
within the blasting danger zone of 300m. A
Temple was found existedat about 170 away from
the north east boundary of the mine. Crematorium
was found existed at about 230m away from the
north-west boundary of the mine. A pond was
existed at about 180m away from the south
boundary of the mine.

No blasting shall be conducted in the mine within
danger zone of 300 m from any permanent surface
structures not belonging to the owner without
obtaining permission under Regulation 164(1B)(a),
except with the limited aggregate maximum charge
in all holes fired at one time not in excess of 2 kg or
if the blasting is done with delay detonators or other
means and that there is a delay of at least half a
second between successive shots fired, maximum
charge of two kilograms can be used in each hole.
Provided that irrespective of the amount of
explosives used, no blasting shall be done at any
place in the mine which is within 50 m any such
permanent surface structures.

Violation letter issued under MMR, 1961,
Mines Rules, 1955 & Mines Vocational
Training Rules, 1966 vide this Directorate
letter No. ¥&aT s 29013/ dTo&o(Io3fo)/BN-
21/2024/sts1/ 530, ikeiis 07.03.2024

(Annexure-16)

a) Reg. 111(2) of MMR, 1961 - Excavation was
found extended within 7.5m of the lease boundary
of the mine on north and west sides of the mine.
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All such excavations shall be immediately stopped.

b)Rule 29B of the Mines Rules,
1955: Persons employed in the mine were not
undergone initial or  periodical medical
examination.

c) Rule 6 of MVTR, 1966: Persons employed in
the mine were not imparted vocational training.

Bajrang Road Lines,
(Shri Suresh  Pratap
Singh), Gata No. 1876,
Khand No. 03, Village -
Girwan, Lease Area-
1.41 Hec.

24.05.2022

Appointed,
Authorisation issued
on 23.10.2023

Online
application
received was
recorded due to
non-submission
of related
online/offline
documents and
the applicant
advised to apply
afresh

Not applied
by the
management
for permission

NE- 45m Hutments and House
E- 10m Hutments and House

S- 105m Hutments and House
and 70m Pond, 180m Temple and
240m School

N- 235m Well and 270m Temple

Order issued under Section 22(3) of Mines
Act, 1952 vide this Directorate letter No. &7
s 29013/ aTo&o(Iosto)/BN-22/2024/4iaT / 489,
s 07.03.2024

(Annexure-17)

Reg. 164 (1B) of MMR, 1961:Hutments and
houses not belonging to the owner of the mine
were found existed at about 45m, 10m and 105m
away from the north-east, east and south
boundary of the mine respectively within the
blasting danger zone of 300m. A Temple and
school were found existed at about 180m and
240m away from the south boundary of the mine.
A pond was found existed at about 70m from the
south boundary of the mine. A well and temple
were also found existed at about 235m and 270m
away from the north boundary of the mine.

No blasting shall be conducted in the mine within
danger zone of 300 m from any permanent
surface structures not belonging to the owner
without obtaining permission under Regulation
164(1B)(a), except with the limited aggregate
maximum charge in all holes fired at one time not
in excess of 2 kg or If the blasting is done with
delay detonators or other means and that there is
a delay of at least half a second between
successive shots fired, maximum charge of two
kilograms can be used in each hole. Provided that
frrespective of the amount of explosives used, no
blasting shall be done at any place in the mine
which is within 50 m any such permanent surface
structures.

Notice issued under Section 22A(1) of Mines
Act, 1952 vide this Directorate letter No. T&aT
s 29013/ ATod o (So3fo)/BN-22/2024 /12T / 496,
fRei®  07.03.2024.

(Annexure-18)




Reg. 106(2)(a)&(3) of MMR, 1961: T’I"eédg (’D
of the opencast were not properly benched,
sloped and secured to prevent dangers due to fall
of sides. In pit-1 the north, south, east and west
sides were developed in a single bench of height
of about 11m, 26m, 13m and 13m respectively. In
pit-2 the north was developed in a single bench of
height about 33m.

Violation letter issued under MMR, 1961,
Mines Rules, 1955 & Mines Vocational
Training Rules, 1966 vide this Directorate
letter No. @&&T s 29013/ dTo&o(Iofo)/BN-
22/2024/ater/ 487, liiis 07.03.2024

(Annexure-19)

a) Reg.106(2)(b) of MMR, 1961: Impressions
were observed that the mine was being worked
with use of Heavy Earth Moving Machineries
(excavators and tippers) without obtaining
permission from this Directorate. No HEMM shall
be used in the mine without obtaining permission
from this Directorate.

b) Reg. 111(1) of MMR, 1961: The boundary
of the lease/mine was not found demarcated/fixed
on the ground by providing permanent pillars.

c) Reg. 111(2) of MMR, 1961 - Excavation was
found extended within 7.5m of the lease boundary
of the mine on north and west sides of the mine.
All such excavations shall be immediately stopped.

d) Rule 29B of the Mines Rules,
1955: Persons employed in the mine were not
undergone initial or  periodical medical
examination.

e) Rule 6 of MVTR, 1966: Persons employed in
the mine were not imparted vocational training.
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Bajrang Road Lines,
(Shri Suresh  Pratap
Singh), Gata No. 1876,
Khand No. 04, Village -
Girwan, Lease Area-
1.21 Hec.

24.05.2022

Appointed,
Authorisation issued
on 05.03.2024

Applied by the
management

for permission
on 11.03.2024

Not applied
by the
management
for permission

NE- 10m Hutments and House

S- 18m Pond

SE- 80m Hutments and House

SW- 96m Hutments and House,
195m Temple and 250m School

Order issued under Section 22(3) of Mines
Act, 1952 vide this Directorate letter No. €&
s 29013/ ATod o (So3fo)/BN-23/2024 /=T / 470,
i 07.03.2024

(Annexure-20)
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E- 106m Hutments and House
and 20m Public road

Reg. 164 (1B) of MMR, 1961:Hutments and
houses not belonging to the owner of the mine
were found existed at about 10m, 80m,96m and
106m away from the north-east, south-east,
south-west and east boundary of the mine
respectively within the blasting danger zone of
300m. A Temple and school were found existed
at about 195m and 250m away from the south-
west boundary of the mine. A pond was found
existed at about 18m from the south boundary
of the mine. Public road existed at about 20m
from the east boundary of the mine.

No blasting shall be conducted in the mine
within danger zone of 300 m from any
permanent surface structures not belonging to
the owner without obtaining permission under
Regulation 164(1B)(a), except with the limited
aggregate maximum charge in all holes fired at
one time not in excess of 2 kg or If the blasting
[s done with delay detonators or other means
and that there is a delay of at least half a
second between successive shots fired,
maximum charge of two kilograms can be used
in each hole. Provided that irrespective of the
amount of explosives used, no blasting shall be
done at any place in the mine which is within 50
m any such permanent surface structures.

Notice issued under Section 22A(1) of Mines
Act, 1952 vide this Directorate letter No. &1
s 29013/ ATo&o(So3fo)/BN-23/2024 /51T / 463,
% 07.03.2024.

(Annexure-21)

Reg. 106(2)(a)&(3) of MMR, 1961: The
sides of the opencast were not properly
benched, sloped and secured to prevent dangers
due to fall of sides. The north side was
developed in a single bench of height of about
35m and the heigh of the top of bench on east
side was found about 22m, which are more than
the stipulated bench height of 6m.

Violation letter issued under MMR, 1961,
Mines Rules, 1955 & Mines Vocational
Training Rules, 1966 vide this Directorate




letter No. @& s 29013/ aTo@ro(aqsr’z/@-"
23/2024 /71T / 461, Reiw 07.03.2024

(Annexure-22)

a) Reg.106 (2)(b) of MMR, 1961: Impressions
were observed that the mine was being worked with
use of Heavy Earth Moving Machineries (excavators
and tippers) without obtaining permission from this
Directorate. No HEMM shall be used in the mine
without obtaining permission from this Directorate.

b) Reg. 111(1) of MMR, 1961: The boundary
of the lease/mine was not found
demarcated/fixed on the ground by providing
permanent pillars.

c) Reg. 111(2) of MMR, 1961 - Excavation
was found extended within 7.5m of the lease
boundary of the mine on north and west sides
of the mine. All such excavations shall be
immediately stopped.

d) Rule 29B of the Mines Rules,
1955: Persons employed in the mine were not
undergone initial or periodical medical
examination.

e) Rule 6 of MVTR, 1966: Persons employed
in the mine were not imparted vocational
training.
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Bundelkhand Rocks,
Gata No. 1876, Khand
No. 09, Village - Girwan,
Lease Area-0.5 Hec.

09.11.2023

Appointed,
Authorisation issued
on 28.02.2024

Granted on
05.03.2024

Not applied
by the
management
for permission

N-255m Hutments and Houses
NE-60m Hutments and Houses
E- 90m Temple, 10m Well

S- 190m Hutments and Houses

W- 160m crematorium and 245
public road

Order issued under Section 22(3) of Mines
Act, 1952 issued vide this Directorate letter
No. ®&T s 29013/ dro&o(So¥fo)/BN-
42/2024/vieT/ 514, &=i%  07.03.2024

(Annexure-23)

Reg. 106(2)(a)&(3) of MMR, 1961:The sides
of the opencast were not properly benched,
sloped and secured to prevent dangers due to fall
of sides. The south and east sides were developed
in a single bench of height of about 30m and 35m
respectively which are more than the stipulated
bench height of 6m.




12

(@)

)
-

Violation letter issued under MMR, 1961,
Mines Rules, 1955 & Mines Vocational
Training Rules, 1966 vide this Directorate
letter No. @&aT s 29013/ dTo&o(Sofo)/BN-
42/2024/sta1/ 512, femiw 07.03.2024

(Annexure-24)

a) Reg.111(1) of MMR, 1961: The boundary of
the lease/mine was not found demarcated/fixed
on the ground by providing permanent pillars.

b) Regulation 111(2) of MMR, 1961 -
Excavation was found extended within 7.5m of the
lease boundary of the mine on north, south and
west sides of the mine. All such excavations shall
be immediately stopped.

c) Regulation 164 (1B) of MMR,
1961:Hutments and houses not belonging to the
owner of the mine were found existed at about
255m, 60m and 190m away from the north, north-
east and south boundary of the mine respectively
within the blasting danger zone of 300m. A Temple
and well were found existed at about 90m and
10m away from the east boundary of the mine.
Public road and crematorium were also found
existed at about 245m and 160m respectively
away from the west boundary of the mine.

No blasting shall be conducted in the mine within
danger zone of 300 m from any permanent surface
structures not belonging to the owner without
obtaining permission under Regulation 164(1B)(a),
except with the limited aggregate maximum
charge in all holes fired at one time not in excess
of 2 kg or if the blasting is done with delay
detonators or other means and that there is a
delay of at least half a second between successive
shots fired, maximum charge of two kilograms can
be used in each hole. Provided that irrespective of
the amount of explosives used, no blasting shall be
done at any place in the mine which is within 50 m
any such permanent surface structures.

d) Rule 29B of the Mines Rules,
1955: Persons employed in the mine were not
undergone  initial or  periodical  medical




examination. 1 2 0

e) Rule 6 of MVTR, 1966: Persons employed in
the mine were not imparted vocational training.
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Bundelkhand Rocks,
Gata No. 1876, Khand
No. 07, Village - Girwan,
Lease Area-0.8 Hec.

09.11.2023

Appointed (2™ Class),
Letter issued on
28.02.2024

Granted on
05.03.2024

Not applied
by the
management
for permission

N- 175m Hutments and House

E- 218m Hutments and House

SE-226 Hutments and House

NE- 260m Temple and 173m Well

NW- 104m Public Road and 30m
crematorium

Notice issued under Section 22A(1) of Mines
Act, 1952 vide this Directorate letter No. T&aT
s 29013/ aTo& o (Iosto)/BN-43/2024 /4T / 505,
e 07.03.2024.

(Annexure-25)

Reg. 106(2)(a)&(3) of MMR, 1961:The
sides of the opencast were not properly
benched, sloped and secured to prevent
dangers due to fall of sides. The north and
south sides were developed in a single bench
of height of about 10m and 20m respectively
which are more than the stipulated bench
height of 6m.

Violation letter issued under MMR, 1961,
Mines Rules, 1955 & Mines Vocational
Training Rules, 1966 vide this Directorate
letter No. W&&T s 29013/ dTo&o(Iofo)/BN-
43/2024/ste1/ 503, R7ri% 07.03.2024

(Annexure-26)

a) Reg.111(1) of MMR, 1961: The boundary of the
lease/mine along with No blasting zone was not
found demarcated/fixed on the ground by providing
permanent pillars.

b) Reg. 111(2) of MMR, 1961 - Excavation
was found extended within 7.5m of the lease
boundary of the mine on north side of the mine. All
such excavations shall be immediately stopped.

c) Reg. 164 (1B) of MMR, 1961:Hutments and
houses not belonging to the owner of the mine
were found existed at about 175m, 218m and 226m
away from the north, east and south-east boundary
of the mine respectively within the blasting danger
zone of 300m. A Temple and well were found
existed at about 260m and 173m away from the
north east boundary of the mine. Public road and
crematorium were found existed at about 104m and
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30m respectively away from the north-west
boundary of the mine.

No blasting shall be conducted in the mine within
danger zone of 300 m from any permanent surface
structures not belonging to the owner without
obtaining permission under Regulation 164(1B)(a),
except with the limited aggregate maximum charge
in all holes fired at one time not in excess of 2 kg or
if the blasting is done with delay detonators or other
means and that there is a delay of at least half a
second between successive shots fired, maximum
charge of two kilograms can be used in each hole.
Provided that irrespective of the amount of
explosives used, no blasting shall be done at any
place in the mine which is within 50 m any such
permanent surface structures.

d) Rule 29B of the Mines Rules, 1955:
Persons employed in the mine were not undergone
initial or periodical medical examination.

e) Rule 6 of MVTR, 1966: Persons employed
in the mine were not imparted vocational training.
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Kunwar Vinod Raja,
Gata No. 332, Khand
No. 01, Village -
BadokharKhurd, Lease
Area-1.61 Hec.

25.10.2023

Appointed,
Authorisation issued
on 18.12.2023

Granted on
06.02.2024

Not applied
by the
management
for permission

N- 115m Hutments and House
E- 75m Hutments and House

S- 100m Temple

W- 140m 11KV HT Line

NE- 100m Hutments and House
and 250m Temple

SW- 180m Hutments and House
NW- 210m Hutments and House

Notice issued under Section 22A(1) of Mines
Act, 1952 vide this Directorate letter No. &7
s 29013/ ATo&o(Io3fo)/BN-38/2024/qfaT / 557,
=i 07.03.2024.

(Annexure-27)

Reg. 106(2)(a)&(3) of MMR, 1961:The side of
the opencast on west side was not properly
benched, sloped and secured by the previous lease
holder to prevent dangers due to fall of sides. The
height of bench on west side was found about 35m,
which is more than the stipulated bench height of
6m.

Violation letter issued under MMR, 1961,
Mines Rules, 1955 & Mines Vocational
Training Rules, 1966 vide this Directorate
letter No. @&aT s 29013/ dTo&o(Sofo)/BN-
38/2024/s1ar/ 555, feAi® 07.03.2024

(Annexure-28)
a) Reg.106(2)(b) of

MMR, 1961:




Impressions were observed that the min 21
20€

being worked with use of Heavy Earth Mo
Machineries (excavators and tippers) without
obtaining permission from this Directorate. No
HEMM shall be used in the mine without
obtaining permission from this Directorate.

b) Reg.111(2) of MMR, 1961: Excavation
was found extended within 7.5m of the lease
boundary of the mine on north and south of
the mine. All such excavations shall be
immediately stopped.

c) Reg.115(5)(a) of MMR, 1961: The
approaches to the toe of the west side high
bench was not adequately fenced to prevent
inadvertent entry of any person or machinery
to avoid dangers due to fall of sides.

d) Reg. 164 (1B) of MMR, 1961:Hutments
and houses not belonging to the owner of the
mine were found existed at about 130m, 100m,
280m and 240m away from the north, east,
south and north-west boundaries of the mine
respectively within the blasting danger zone of
300m. A temple was found existed at about
170m away from the south boundary of the
mine. A 11 KV HT power transmission line was
existed at about 185m away from the west
boundary of the mine.

No blasting shall be conducted in the mine
within danger zone of 300 m from any
permanent surface structures not belonging to
the owner without obtaining permission under
Regulation 164(1B)(a), except with the limited
aggregate maximum charge in all holes fired at
one time not in excess of 2 kg or if the blasting
s done with delay detonators or other means
and that there s a delay of at least half a
second between successive shots fired,
maximum charge of two kilograms can be used
in each hole. Provided that irrespective of the
amount of explosives used, no blasting shall be
done at any place in the mine which is within
50 m any such permanent surface structures.

e) Rule 29B of the Mines Rules, 1955:
Persons employed in the mine were not
undergone initial or periodical medical
examination.

-
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f) Rule 6 of MVTR, 1966: Persons employed
in the mine were not imparted vocational
training.
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Disha Enterprises, Gata
No. 332, Khand No. 02,
Village - Badokhar
Khurd, Lease Area-1.61
Hec.

06.10.2023

Appointed,
Authorisation issued
on 23.10.2023

Applied by the
management
for permission
on dated
03.03.2024

Not applied
by the
management
for permission

N- 45m Hutments and House
E- 135m Hutments and House
S- 200m Temple

W- 120m 11 KV HT Line

SE- 110m Hutments and House
SW- 260m Hutments and House
NW- 155m Hutments and House

Order issued under Section 22(3) of Mines
Act, 1952 issued vide this Directorate letter
No. ®&T s 29013/ dTo&o(So¥fo)/BN-
36/2024/sar/ 436, faqis  07.03.2024

(Annexure-29)

Reg. 164 (1B) of MMR, 1961:Hutments and
houses not belonging to the owner of the mine
were found existed at about 30m and 250m
away from the north-west and east boundaries
of the mine respectively within the blasting
danger zone of 300m. A College was found
existed at about 295m away from the north-
west boundary of the mine. An old mosque
was existed at about 197m away from the west
boundary of the mine. Solar panels were found
existed at about 150m and 180m away from
south boundary of the mine.

No blasting shall be conducted in the mine
within danger zone of 300 m from any
permanent surface structures not belonging to
the owner without obtaining permission under
Regulation 164(1B)(a), except with the limited
aggregate maximum charge in all holes fired at
one time not in excess of 2 kg or if the blasting
s done with delay detonators or other means
and that there is a delay of at least half a
second between successive shots fired,
maximum charge of two kilograms can be used
in each hole. Provided that irrespective of the
amount of explosives used, no blasting shall be
done at any place in the mine which is within
50 m any such permanent surface structures.

Notice issued under Section 22A(1) of Mines
Act, 1952 vide this Directorate letter No. T&aT
s 29013/ ATo&o(Sosto)/BN-36/2024 /41T / 443,
i 07.03.2024.

(Annexure-30)

Reg. 106(2)(a)&(3) of MMR, 1961: The sides
of the opencast were not properly benched, sloped




and secured to prevent dangers due to fal:!)fg@t
pedima

The north, east and west sides were devel

single bench of height of about 28m, 12m and 11m
respectively, which are more than the stipulated
bench height of 6m.

Violation letter issued under MMR, 1961,
Mines Rules, 1955 & Mines Vocational
Training Rules, 1966 vide this Directorate
letter No. @&aT s 29013/ dTo&o(Sofo)/BN-
36/2024/t1/ 434, faAis 07.03.2024

(Annexure-31)

a) Reg.106(2)(b) of MMR, 1961: Impressions
were observed that the mine was being worked
with use of Heavy Earth Moving Machineries
(excavators and tippers) without obtaining
permission from this Directorate. No HEMM shall be
used in the mine without obtaining permission from
this Directorate.

b) Rule 29B of the Mines Rules, 1955: Persons
employed in the mine were not undergone initial or
periodical medical examination.

c) Rule 6 of MVTR, 1966: Persons employed in
the mine were not imparted vocational training.

15

Maa Vindhyawasini
Stone  Work,  (Shri
Sameer Singh S/o Shri
Phool Singh), Gata No.
332, Khand No. 05,
Village- Badokhar
Khurd, Lease Area-1.21
Hec.

05.12.2023

Appointed,
Authorisation issued
on 23.01.2024

Applied by the
management

for permission
on 10.03.2024

Not applied
by the
management
for permission

N- 180m Hutments and House
E- 250m Hutments and House
S- 186m Hutments and House
and 120m Temple

W- 75m 11 KV HT Line

NW- 185m Hutments and House

Notice issued under Section 22A(1) of Mines
Act, 1952 vide this Directorate letter No. &1
s 29013/ aTo&o(Iosto)/BN-44/2024 /1T / 454,
fRei®  07.03.2024.

(Annexure-32)

Reg. 106(2)(a)&(3) of MMR, 1961:The sides of
the opencast were not properly benched, sloped and
secured to prevent dangers due to fall of sides. The
north side was developed in single bench of height
about 12m, the south side was developed in two
benches of each height about 8m and 20m and the
height of bottom bench on east side was found
about 28m, which are more than the stipulated
bench height of 6m.
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Violation letter issued under MMR, 1961,
Mines Rules, 1955 & Mines Vocational
Training Rules, 1966 vide this Directorate
letter No. @&aT s 29013/ dTo&o(Sofo)/BN-
44/2024/sts1/ 452, 7w 07.03.2024

(Annexure-33)

a) Reg.106(2)(b) of MMR, 1961: Impressions were
observed that the mine was being worked with use
of Heavy Earth Moving Machineries (excavators and
tippers) without obtaining permission from this
Directorate. No HEMM shall be used in the mine
without obtaining permission from this Directorate.

b) Reg.111(2) of MMR, 1961: Excavation was found
extended within 7.5m of the lease boundary of the
mine on north and south of the mine. All such
excavations shall be immediately stopped.

c) Reg.115(5)(a) of MMR, 1961: The approaches to
the toe of the high benches was not adequately
fenced to prevent inadvertent entry of any person
or machinery to avoid dangers due to fall of sides.

d) Reg. 164 (1B) of MMR, 1961: Hutments and
houses not belonging to the owner of the mine
were found existed at about 180m, 186m, 250m
and 185m away from the north, south, east and
north-west boundaries of the mine respectively
within the blasting danger zone of 300m. A temple
was found existed at about 120m away from the
south boundary of the mine. A 11 KV HT power
transmission line was existed at about 75m away
from the west boundary of the mine.

No blasting shall be conducted in the mine within
danger zone of 300 m from any permanent surface
structures not belonging to the owner without
obtaining permission under Regulation 164(1B)(a),
except with the limited aggregate maximum charge
in all holes fired at one time not in excess of 2 kg or
if the blasting is done with delay detonators or other
means and that there is a delay of at least half a
second between successive shots fired, maximum
charge of two kilograms can be used in each hole.
Provided that irrespective of the amount of
explosives used, no blasting shall be done at any
place in the mine which is within 50 m any such




permanent surface structures. 'I 2 'I LD
e) Rule 29B of the Mines Rules, 1955: Persons
employed in the mine were not undergone initial or
periodical medical examination.

f) Rule 6 of MVTR, 1966: Persons employed in the
mine were not imparted vocational training.
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Deepak Singh S/o Shri
Ram Pal Singh, Gata No.
332, Khand No. 03,
Village - Badokhar
Khurd, Lease Area-0.56
Hec.

06.10.2023

Appointed (2™ class),
Letter issued on
23.10.2023.

Applied by the
management

for permission
on 10.03.2024

Not applied
by the
management
for permission

N- 130m Hutments and House

E- 100m Hutments and House

S- 280m Hutments and House
and170m Temple

NW- 240m Hutments and House

W- 185m 11 KV HT Line

Order issued under Section 22(3) of Mines
Act, 1952 issued vide this Directorate letter
No. ©&m s 29013/ dTo&o(So3fo)/BN-
37/2024/star/ 592, feqis  07.03.2024

(Annexure-34)

Reg. 106(2)(a)&(3) of MMR, 1961:The
side of the opencast on west side was not
properly benched, sloped and secured by the
previous lease holder to prevent dangers due
to fall of sides. The height of bench on west
side was found about 35m, which is more than
the stipulated bench height of 6m.

Violation letter issued under MMR, 1961,
Mines Rules, 1955 & Mines Vocational
Training Rules, 1966 vide this Directorate
letter No. W&&T s 29013/ dTo&o(Io3fo)/BN-
37/2024/star/ 590, femis 07.03.2024

(Annexure-35)

a) Reg.106(2)(b) of MMR, 1961:
Impressions were observed that the mine was
being worked with use of Heavy Earth Moving
Machineries (excavators and tippers) without
obtaining permission from this Directorate. No
HEMM shall be used in the mine without
obtaining permission from this Directorate.

b) Reg.111(2) of MMR, 1961: Excavation
was found extended within 7.5m of the lease
boundary of the mine on north and south of
the mine. All such excavations shall be
immediately stopped.

C) Reg.115(5)(a) of MMR, 1961: The
approaches to the toe of the west side high
bench was not adequately fenced to prevent




12

inadvertent entry of any person or machinery
to avoid dangers due to fall of sides.

d) Reg. 164 (1B) of MMR, 1961:Hutments
and houses not belonging to the owner of the
mine were found existed at about 130m, 100m,
280m and 240m away from the north, east,
south and north-west boundaries of the mine
respectively within the blasting danger zone of
300m. A temple was found existed at about
170m away from the south boundary of the
mine. A 11 KV HT power transmission line was
existed at about 185m away from the west
boundary of the mine.

No blasting shall be conducted in the mine
within danger zone of 300 m from any
permanent surface structures not belonging to
the owner without obtaining permission under
Regulation 164(1B)(a), except with the limited
aggregate maximum charge in all holes fired at
one time not in excess of 2 kg or if the blasting
s done with delay detonators or other means
and that there is a delay of at least half a
second between successive shots fired,
maximum charge of two kilograms can be used
in each hole. Provided that irrespective of the
amount of explosives used, no blasting shall be
done at any place in the mine which is within
50 m any such permanent surface structures.

e) Rule 29B of the Mines Rules, 1955:
Persons employed in the mine were not
undergone initial or periodical medical
examination.

f) Rule 6 of MVTR, 1966: Persons employed
in the mine were not imparted vocational
training.

* HEMM: Heavy Earth Moving Machinery
N: North

S: South

E: East

W: West
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sae - dgmsvamnasl@gmal].com
gAY Ho: 0542-2284911

=4,

ﬁ

o s TRER/Government of India
e s T4 et Hrera/Ministry of Labour & Employment
UL s SO - 1 s oL AgTeene/Directorate General of Mines Safely
st T S-2/639—36, TN RER Feeh, Wew St 08, SRR, IR s - 221002,
HEW S 29013/aToa>ro(3o3:“ro)/BN-27/2024/aTar/ (¢°1e arRoTEr, Reiwes 0% 2024

O,
@A T AR,
RO &, SR |
a1 #,
S TR 3, T - Te iewg 3R
o - SRT eEe (I, Wos, AesY) F
(8fo Ho- 2450, WS Fe - 03, &o- 02.00 §°)
forardy: 7o - WET NI, 3reraTar,
oreX @ foren- dler (3ee ween) 210001
sy g wedr (LIN) - 2246235715
R R 26.02.2024 @ AT o Sl TAR, T e R, AR HECCITU
TR 3 @ oRY Femge (1, WosT, Siee]) FSA (3o Te- 2450, gvz g - 03,
go- 02.00 o) TR - Wi FOSEe 1952 Hr 4w 22(3) ¥ dea e IFRART
= ST (Imposition of order under Section 22(3) of the Mines Act, 1952).
TR,

HIAT TR ?)'HTE'E (P, @usr, sesd) A=, (3o Ho- 2450, TS d@ear - 03, &o-
02.00 go)wmﬁ%mWﬁmﬁ.%WWwW,
1961 %ﬁmﬁﬁﬂmﬁmmﬁ@mwm:

Reg. 106(2)(a)&(3) of MMR, 1961:The sides of the opencast were not properly benched,
sloped and secured to prevent dangers due to fall of sides. The north, south and east sides
were developed in a single bench of height of about 40m, 32m and 30m respectively, which are
more than the stipufated bench height of 6m.

Reg. 164 (1B) of MMR, 1961: One house and one hut not belonging to the owner of the
mine were existed within the lease hold area in west direction. Hutments and houses not
belonging to the owner of the mine were also found existed at about 18m and 255m away from
the north-west and east boundaries of the mine respectively within the blasting danger zone of
300m. A temple was found existed at about 215m away from the north boundary of the mine. A
College was found existed at about 240m away from the north-west boundary of the mine. Solar
panels were found existed at about 150m and 180m away from the west and south boundaries

of the mine respectively.

‘No blasting shall be conducted in the mine within danger zone of 300 m from any
permanent surface structures not belonging to the owner without obtaining permission
under Regulation 164(1B)(a), except with the limited aggregate maximum charge in all
holes fired at one time not in excess of 2 kg or if the biasting is done with delay



detonators or other means and that there is a delay of at least half a second between
successive shots fired, maximum charge of two kilograms can be used in each hole,
Provided that irrespective of the amount of explosives used, no blasting shalf be done at
any place in the mine which is within 50 m any such permanent surface structures.

The above constitute serious contravention of Regulation 164 (1B) of the
Metalliferous Mines Regulation, 1961 and may result in to dangerous consequences
for work persons employed in the mine.

Whereas for the above reasons, I am satisfied that there exists urgent and immediate
danger to the life and safety of persons employed in the mine, I, in exercise of powers
conferred on the Chief Inspector of Mines (also designated as Director General of Mines Safety)
under Section-22(3) of the Mines Act, 1952, and by virtue of authorization granted to me by the
Chief Inspector of Mines (also designated as Director General of Mines Safety) under Sec.6(1) of
the Mines Act, 1952, hereby prohibit the employment of persons in the mine, whose
employment is not reasonably necessary for the purpose of removing the dangers,
until the dangers aforesaid are removed,

The work of removing the dangers shall be done in the mine under personal supervision of a
duly qualified manager. The work of removal of danger shall be done in the following manner.

a) Formation of benches and sloping of sides in ming, as required by the provisions of
Regulation No. 106 of Metalliferous Mines Regulations. 1961 shall be done top downwards
only.

b) Proper access shall be provided for transportation of machinery and men to reach the top of
opencast working, to reach the benches that shall subsequently be formed and to reach other
working places of the mine. The gradient of the road shall not be more than 1 in 16.

¢) No person shall be engaged at the quarry floor or at the bottom of the high wall, or on ledges
made in the high walls.

d) Work of removing the dangers shall be kept suspended whenever the manager is absent for
any reason whatsoever

e) All approaches to the bottom of high wall sides and also the top edges of such highwalls shall
be kept securely and effectively fenced so as to prevent any inadvertent entry of persons.

After removing dangers mentioned above, you are requested to report compliance of the
order by registered post in triplicate to this Directorate by registered post along with surface plan
of the mine to consider vacation of the Order. The order shall remain in force till the above
irregularities are rectified and the order is vacated in writing.

You are requested to report compliance of the order by registered post in triplicate to this
Directorate by registered post to consider vacation of the Order. The order shall remain in force
till the above irregularities are rectified and the order is vacated in writing.

You are further directed to ensure that a copy of order is kept posted on your mine’s notice
board for a period of three weeks from the date of receipt or till this order is vacated, whichever
is earlier.

A copy of this order is being sent to the Central Govt., as prescribed by Section 22(5) of the
Mines Act, 1952,

Please acknowledge receipt of this letter.

qgaTT
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& - dgmsvaranasi@gmail.com
Ty To: 0542-2284911

\_EJ‘{_ %, sRE T@R/Government of India
== #rF T Qe FaTera/Ministry of Labour & Employment
i o BIRR o5 U Fefeene/Directorate General of Mines Safety
FrdET v S-2/639—36, T fagre Fiow, Fow S B, o, ITET WaU - 221002
T S 29013/aroa3ro(3o37"’o)/BN-27/2024/a-‘Far/s 5 arooTdl, Rt 69 L 03 .2024
S,

T GRET A,
grroTEr &, IRV |
i #H,
st TeX 3, g - Fo e 3l
AR - o Jmge (e, o, sesv) A
(370 To- 2450, WS HEA - 03, go- 02.00 o)
forerin: 7o - WY AN, ECIEIEH
oY o Torel- dlar (3ea Ta) 210001
a7 ggar gedr (LIN) - 2246235715
B Rl 26.02.2024 F A Fo e FAR, T JEI Sy, aROTET 8, SR A
e 3 B o e (T, WO, SiemR) FE (3o To- 2450, @S wEw - 03,
£io- 02.00 ¥o) FrlieTor & TG H1
HeIed,

Wwﬂm(ﬁ@r, guEr, desY) AEH, (3o He- 2450, @us g - 03, 8- 02.00
%o)#WW%WWﬁWﬁ.WWWW,ﬁSS@W
mﬁaqﬁmﬁaﬂ,wﬁs%ﬁmﬁﬁ?ﬁmwmmwm:

Rule 29B of the Mines Rules, 1955: Persons employed in the mine were not undergone
initial or periodical medical examination.

Rule 6 of MVTR, 1966: Persons employed in the mine were not imparted vocational
training.

m:ma@ﬂﬂﬁﬁmmmﬂwqﬁqw,wqa%%%@%
15ﬁ,ﬁ$3iargﬂﬁmmﬁﬁﬁﬁm3mwﬁ|
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£ - dgmsvaranasi@gmail.com
TITH Ho: 0542-2284911

GZ@ 9T |&R/Government of India

T A TS V19T FHArer Ministry of Labour & Employment
cari S s WS TR FTICRIETA/Directorate General of Mines Safety
T T, 5-2/639—36, 9vOT Rew siak, dg o U3, anondl, see waw - 221002,

@ s 29013/aTegYo(30370)/BN-26/2024/aTeT/ LU R anorE, fesiw o 0 2024
e,
Gl GRET AR,
ARV &1, aivE |
Qar #,
A FAATST 3N, A - Tdo Wleleg ol
e - sRY dee (Fedy, wusr, diesy) A
(8fc To- 2450, WIS W& - 05, &e- 02.00 §°)
ey o - e =T, I,
o< @ fSren - Siar (Feax weRr) 210001
&3 ggaeT gear (LIN) - 2362911947
fovan: R 26.02.2024 Fr A %o SNaw AR, W FUAT JufeRres, FROMT &, garr A1
wmﬁwm(ﬁaﬁ @uEl, iee) A (3o FHo- 2450, WUS TEAT -
05, &lo- 02.00, &o- 02.00 §o), Hr HETT - @ HARTA 1952 H grr 22(3) &
ded 3y 3R Bwr s (Imposition of order under Section 22(3) of the Mines
Act, 1952).
HARled,

FIT SR FAse (Fedh, TosT, o) ASH (S0 Te- 2450, WUZ WEAT - 2450, WUF
FE&Ar - 05, &to- 02.00, %o)mﬁaaﬁgﬂamaﬁr?ﬁﬁa%ﬂmaﬁmﬁ,%ﬁ
gluer anfeas wer [, 1961 % Reafafa yeusl F Seoos glar 97 90 ¢

Reg. 164 (1B} of MMR, 1961:Hutments and houses not belonging to the owner of the
mine were found existed at about 30m and 250m away from the north-west and east
boundaries of the mine respectively within the blasting danger zone of 300m. A College was
found existed at about 295m away from the north-west boundary of the mine. An old
mosque was existed at about 197m away from the west boundary of the mine. Solar paneis
were found existed at about 150m and 180m away from south boundary of the mine.

No blasting shall be conducted in the mine within danger zone of 300 m from any
permanent surface structures not belonging to the owner without obtaining
permission under Reguiation 164(1B)(a), except with the limited aggregate maximum
charge in all holes fired at one time not in excess of 2 kg or if the blasting is done
with delay detonators or other means and that there Is a delay of at least haif a
second between successive shots fired, maximum charge of two kilograms can be
used in each hole. Provided that irrespective of the amount of explosives used, no
blasting shall be done at any place in the mine which is within 50 m any such
permanent surface structures.



1217

The above constitute serious contravention of Regulation 164 (1B) of the
Metalliferous Mines Regulation, 1961 and may result in to dangerous
consequences for work persons employed in the mine.

Whereas for the above reasons, I am satisfied that there exists urgent and
immediate danger to the life and safety of persons employed in the mine. I, in
exercise of powers conferred on the Chief Inspector of Mines (also designated as Director
General of Mines Safety) under Section 22(3) of the Mines Act, 1952, and by virtue of
authorization granted to me by the Chief Inspector of Mines (also designated as Director
General of Mines Safety) under Sec.6(1) of the Mines Act, 1952, hereby prohibit the
employment _of persons in the mine whose employment is not reasonabl
necessary for the purpose of removing the dangers, until the dangers
aforesaid are removed.

After removing dangers mentioned above, you are requested to report compliance of
the order by registered post in triplicate to this Directorate by registered post along with
surface plan of the mine to consider vacation of the Order. The order shall remain in
force till the above irregularities are rectified and the order is vacated in writing.

You are requested to report compliance of the order by registered post in triplicate to
this Directorate by registered post to consider vacation of the Order. The order shall
remain in force till the above irregularities are rectified and the order is vacated in
writing.

You are further directed to ensure that a copy of order is kept posted on your mine'’s
notice board for a period of three weeks from the date of receipt or till this order is
vacated, whichever is earlier.

A copy of this order is being sent to the Central Govt., as prescribed by Section 22(5)
of the Mines Act, 1952.

Please acknowledge receipt of this letter.,

qaEryg
Qo
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&Aw: - dgmsvaranasi@gmail.com
ZINTT He: 0542-2284911

G2 e gXER/Government of India

TR 77 U ST HFTERIMinistry of Labour & Employment
o < ST - | B 5 L3 1 FEfeemed/Directorate General of Mines Safety
T GaT S-2/639—36, TEON REW HieH, Wew S U, TR, 3o WA - 221002,
Fear 5 20013/aretio(Fo3To)/BN-26/2024/sa/ <4 | armordr, et 07, 03,2024
e,

@ AT TR,
ROTET &7, aRIvE |
dar A,
Ay FFATS Jell, TF - T T 3l
Hfaw - s dase (P, o, Aegt) A
(3]0 Ho- 2450, TUS Fwar - 05, &o- 02.00 g°)
vy, Ho - T AN, 3T,
Qe @ T3Tem - aier (Fea weRr) 210001
s agae gear (LIN) - 2362911947
Fser: Rt 26.02.2024 1 A o Sfa TAN, W YT I, AR &7, ganr A
waﬁ@rmaﬁaﬁt(ﬁ@’r. gy, deeR) A (3o Fo- 2450, WU WEAT -
05, &Yo- 02.00, &fo- 02.00 §°), &I Dferor - @e AT 1952 $r arr 22A~1) &
dea A R fRar S (Imposition of Notice under Section 22A(1) of the
Mines Act, 1952).

Hered,

FIRIT SR FeSE (e, wosr, sesy) ARA (o Ho- 2450, @Us TEAT - 2450, €WUS
e - 05, &o- 02.00,%o)ﬂﬁ$mwam$mﬁﬁwﬁmﬁ,m
e enfeas @ e, 1961 & Ey=IaT@a WauwE! & Seete glar Jrar a9

Reg. 106(2)(a)&(3) of MMR, 1961: The sides of the opencast were not properly benched,
sloped and secured to prevent dangers due to fall of sides. The north, east and west sides were
developed in a single bench of height of about 28m, 12m and 11m respectively, which are more
than the stipulated bench height of 6m.

Since the above contraventions are of the nature for which express provisions exist
under the Metalliferous Regulations, 1961, I, in exercise of powers conferred on the Chief
Inspector of Mines (also designated as Director General of Mines Safety) under Section
22A(1) of the Mines Act, 1952, and by virtue of authorization granted to me by the Chief
Inspector of Mines(also designated as Director General of Mines Safety) under Section 6(1)
of the Mines Act, 1952, hereby give you Notice to rectify the aforesaid contravention
within 3 months from the date of issue of this letter i.e. on or before 06.06.2024.



Work of removal of dangers shall be Subject to the following conditions being strictly
complied with -

a) Benches of height not more than 6 m and breath thereof not less than the
height shall be formed by working from top downward only.

b) No person shall be engaged at the quarry fioor or at the bottom of the high
wall, or on ledges made in the high walls.

c) Work of removing the dangers, shall be done in the mine under personal
supervision of a duly qualified manager and the same shall be kept suspended
whenever the manager is absent for any reason whatsoever.,

d) All approaches to the bottom of high wall sides and also the top edges of such
highwalls shall be kept securely and effectively fenced so as to prevent any
inadvertent entry of persons.

You are requested to display a copy of this Notice on the mine’s notice board for a
period of at least 21 days, or till the Notice is recorded, whichever is earlier, and confirm that
the same has been done.

A copy of the Notice, as required by Section 24A(4) of the Mines Act, 1952, is being
forwarded to the Central Government.

terms of the Notice.
T §H 9 AT YT T qmen &
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& - dgmsvaranasi@gmall.com
I Ho: 0542-2284911

Gz@ R geR/Government of India
M S Ud Vs Harad/Ministry of Labour & Employment

it T WA TRET FITACRTGHA/Directorate General of Mines Safety
e Te: 5-2/639—36, AW RN &eldl, Yo S s, AN, IR T - 221002,

TEAT S 20013/aTotTe(303V0)/BN-26/2024/aTer/ & 39 armor, Retiw 03 03 .2024
W9,
e gueT fAce,
FRIOTET &3, R |
Har #,
A AT 3T, I - o WG el
Afres - oY Janse (Fed), @vsr, desy) A
(80 To- 2450, WUS WA - 05, &fo- 02.00 o)
far: Heo - T wiEr, eI,
ET T Fo3re - §ieT (3ea} weRr) 210001
s ggdeT &ar (LIN) :- 2362911947
Ry R 26.02.2024 F A1 o SNaA FAR, Wl GUET 3o, TRORY &7, qant AT
wﬁﬁmm(ﬁmﬁ, TosT, diest) ARG (He Ho- 2450, TUS HEAT -
05, &io- 02.00, &o- 02.00 g°) & T |
HRiey,

FET SR IHT (Fredr, @usr, diest) HEA (3o Ho- 2450, WUS HEAT - 2450, WU
HET - 05, &ro- 02.00, o) Fforr AT Fpvarer el F 3Fd FAlEOT B wEAE H, o
ok TS @ RSRME, 1961, W g, 1955 WF Wi cHedids If1aTor o,
1966 ¥ RATaRg YaUET & Soada glell 9T 9747

a) Reg.106(2)(b) of MMR, 1961: Impressions were observed that the mine was being
worked with use of Heavy Earth Moving Machineries (excavators and tippers) without
obtaining permission from this Directorate. No HEMM shall be used in the mine without
obtaining permission from this Directorate.

b) Rule 29B of the Mines Rules, 1955: Persons employed in the mine were not
undergone initial or periodical medical examination.

¢) Rule 6 of MVTR, 1966: Persons employed in the mine were not imparted vocational
training.
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Athetirer54, .
& - dgmsvamnasl@umall.c:]n222

AT Fe: 0542-2284911

GZ@ $RT BHR/Government of India
i S Td AT FErerMinistry of Labour & Employment
et BT e T GRRTT FRimEeaiDirectorate General of Mines Safely
T A S-2/639—36, T figR wisnd, dger g s, IROR, SRR WiRr - 221002,

ThEar S 29013/aTeato(3odv0)/BN-18/2023/Banda/ | > CIIOTL femim  14).07.2023
9,
T GRAT R,
RO B, RO L
Tar #,
"Fo T WiZgeH 0T TRAREH TeloTelote,
T A wegedeR SR T A7 Ry Hom,
AT - SRY Ioise TEe (Pied, Wuer, U diesR) Tae
(@er Fo 2451, WIS e - 01, &0-2.50 ge,
T Ua- 4/750, fasEa @vs, Al 9K,
FE- TEAR - 226010 (I waRi) |
s gt §ar (LIN) - 2352037101

frg Rt 25.11.2022 1 A TAR Tohe T FAN TT [T TUGIRRT, AR &
TaRT He AT AGTH 05 AT Teoteoto, T R AT TWereT (feer wosT
T& SeER) WE (AT To 2451 Wos To 01 &0-2.50 §o) =T rfeor - @ e
1952 & GRF 22A(2) ¥ wew gy HOART fRAr swen (Imposition of order under
Section 22A(2) of the Mines Act, 1952).

Agiea,

Please refer to the inspection of Jarar Granite (Giti, Khanda and Boulder) Mine of Village-

Jarar, Tehsil- Naraini, District-Banda {U.P.) belonging to M/s Eureka Mines & Minerals LLP, made
by the Shri Kumar_Rajiv-Krishna-Kumar-er-dated 25:11:2022 and-this Diretioraie’s subseqlient
letter No. S 29013/arogTe(Fo3{o)/BN~18/2022/Banda/ 2082, AR 07.12.2022 imposing Notice

under Section 22A(1) of Mines Act, 1952 and letter No. S 29013/aTofYe(Fo3To)/BN-18/2023/afer

/843, Rt 28.03.2023 granting further extension of the Notice for period of 60 days l.e. up to
06.05.2023 for rectification of the following contraventions:-

Regulation 106(2)(a) & 3: The sides of the pit were not adequately benched, sloped and
secured to prevent danger from fall of sides. The depth of the quarry on the northern west side
was about 12 m divided into two benches and on the eastern & western side about 10 m in
single bench,

The notice period has expired on 06.05.2023, however you have not submitted
compliance reports against the contraventions pointed out in the Notice. I, therefore in exercise
of the powers conferred on the Chief Inspector of Mines (also designated as Director General of
Mines Safety) under Section 22A(2) of the Mines Act, 1952, and by virtue of authorization
granted to me by the Chief Inspector of Mines (also designated as Director General of Mines
Safety) under Sec.6(1) of the Mines Act, 1952, hereby prohibit the employment in or about
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the mine or part thereof any person whose employment is not reasonably necessaiy
for securing com liance with the terms of the 1otice.

i

You are requested to report compliance of the order by registered post in triplicate to this
Directorate by registered post to consider vacation of the Order. The order shall remain in force
till the above irregularities are rectified and the order is vacated in writing.

You are further directed o ensure that a copy of order is kept posted on your mine's notice
board for a period of three weeks from the date of recefpt or till this order is vacated, whichever
is earlier, : ' '

A copy of this order is being sent to the Central Govt,, as prescribed by Section 22(5) of the
Mines Act, 1952,

Please acknowledge receipt of this letter.

gAY

QT

Tl G AR
SR &1, ARTOTHT
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&3 - dgmsvaranasi@gmail.com

T s 29019/aTeste(oao)/BN-18/2024/dTer/ £ 7 9 aRToTEr, & g9 02,2024
R,
T YRar fAders,
RV &1, aRIORT |
Far H,
oy TeRier TRfEr wE A Ry Ao
I - SRT e (Fiedl, @uer, desy) AR
(8o Fo- 2451, @vs wEAN - 01, gYo- 02.50 o)
#a, - T HGH TS Heew TeoTeodo
foyardr: R, gwEN, o - S (Usea) 302012
s ugas G&an (LIN) - 2352037101
forer: Reia 26.02.2024 Y A THR Tolld F0T FAN, TT JLT fAce, RO &, &N
aﬁammmmﬁsﬁ%ﬂh;mmﬁmm(ﬁ@n Fuzr, aesy) e (e
Fo. 2451, wWUE WET - 01, &o- 0250 o), Fo - P AW T AAH
TeoTwole & HE Hl '
ARG,

Fya ST e (Fredl, wus, diesy) AR (3 Ho- 2451, WU wEAr - 01, &o-

[

02.50%o)mﬁ$wammaﬁmw&ﬁﬁﬂi§mvmﬁo-qﬁﬂmsaﬂr@gﬁﬁmw
Qﬁowom'oﬂimﬁlﬁﬂwaﬁmﬁ%ﬁ,mmmﬁaﬁwﬁﬁmﬁ, 1961, @il
ﬁm,lgssuéwaamﬁaﬂmﬁw,wssa;%mﬁ‘@amﬁw
Seoldel Biell TIT 90T &

a) Reg. 164 (1B) of MMR, 1961:Hutments and houses not belonging to the owner of
the mine were found existed at about 70m and 225m away from the east and north-
west boundaries of the mine respectively within the blasting danger zone of 300m. A
temple was found existed at about 230m away from the north-east boundary of the
mine.

No blasting shall be conducted in the ming within danger zone of 300 m from any
permanent surface structures not belonging to the owner without obtaining permission
under Regulation 164(1B)(a), except with the limited aggregate maximum charge in alf
holes fired at one time not in excess of 2 kg or if the blasting is done with delay
detonators or other means and that there is a delay of at least half a second between
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successive shots fired, maximum charge of two kilograms can be used in each hole.
Frovided that irrespective of the amount of explosives used, no biasting shall be done af
any place in the mine which is within 50 m any such permanent surface structures.

b) Rule 29B of the Mines Rules, 1955: Persons employed in the mine were not
undergone initial or periodical medical examination.

€) Rule 6 of MVTR, 1966: Persons employed in the mine were not imparted vocational
training.

mm3mﬁw@m%@smﬁa5@mwwﬁmmwmamaana%ﬁﬁa%@%
16 Tt % 3ieX 5@ Mo #F aRT w0 = w1 |

HTagT q
\‘>
B0
(@mu@a?mgmw
T FRer fdRres
aRIUTHT 89, FRIOTEY
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&4 - dgmsvaranasi@gmail.com
Rtk Ho: 0542-2284911

u‘@i Q HT WH/Government of India
b HF U YSER HATerd/Ministry of Labour & Employment
T W [T Agl=ieener/Directorate General of Mines Safety
FHRIET 9T §-2/639—36, TN &AER Fiaen, ded 9« U5, aRorRl, It iy - 221002.
TG s 29013/aToYo(Io3Fo)/BN-41/2024/aTaT €23 aRToTEr, fsie 0% 02,2024
LG

T GRT e,
IO &7, FOTr |
Har &,
Ar saor FAR &g, g7 - A s g
Atferes | Wre - ST =g (B1dr, wosy, §es]) AT
(3o Ho- 2451, WUS TEAT - 02, &ro- 01.21 §o)
Ho - 3T Fergale] FFTAT
fovare: care &o - 03, YA ST =,
TATEH & -1, Sgelr oy,
el AT IR (3T wey) 208013
s ggaE wea (LIN) - 2009528769
fawer: fewiien 26.02.2024 @0 A7 $AR Telld FUT FAR, Wl GUETT 5, TROET &, ganT
A #aor TR R A SR Ase (P, @os, aiesy) ST (s HWe- 2451, WS W
- 02, &lo- 01.21 &o), Fo - 37T FrreFel HITAT FH HULOT - W= AT 1952

Fr URT 22(3) & ded ey AW T BRar e (Imposition of order under Section
22(3) of the Mines Act, 1952},

Hgied,

FIT R Iege (BN, wosT, desx) A, (o Wo- 2451, WUS WEr - 02, &-
01.21 go) Aifele / o - 47 #F07T FAR g, Fo - S FercaRle HETAT & 3Fd HUETOT FY
TR #Y, oy elie afcas o= RfRws, 1961 & Fe=fafad yeust @@ il seeas
ST 9T 9T :

Reg. 106(2)(a)&(3) of MMR, 1961:The sides of the opencast were not properly benched,
sloped and secured to prevent dangers due to fall of sides. The north and west sides were
developed in a single bench of height of about 18m and 29m respectively. The height of top
bench on east and south sides were found height about 38m and 9m respectively, which are
more than the stipulated bench height of 6m.

Reg.106(2){b) of MMR, 1961: Impressions were observed that the mine was being worked
with use of Heavy Earth Moving Machineries (excavators and tippers) without obtaining
permission from this Directorate. No HEMM shall be used in the mine without obtaining
permission from this Directorate.

Reg. 111(1) of MMR, 1961: The boundary of the lease/mine was not found
demarcated/fixed on the ground by providing permanent pillars.
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Reg. 164 (1B) of MMR, 1961:Hutments and houses not belonging to the owner of the mine
were found existed within the lease hold area.on east and north-east sides of the mine. The
huts and houses were also found existed at about 115m and 55m away from the north and
south boundary of the mine respectively within the blasting danger zone of 300m. A Temple
was found existed at about 70m away from the north-east boundary of the mine.

No blasting shall be conducted in the mine within danger zone of 300 m from any
permanent surface structures not belonging to the owner without obtaining permission
under Reguiation 164(18)(a), except with the limited aggregate maximum charge in
all holes fired at one time not in excess of 2 kg or If the blasting is done with delay
detonators or other means and that there is a delay of at least half a second between
successive shots fired, maximum charge of two kilograms can be used in each hole.
Provided that irrespective of the amount of explosives used, no blasting shall be done
at any place in the mine which is within 50 m any such permanent surface structures.
Provided that irrespective of the amount of explosives used, no blasting shall be done

at any place in the mine which is within 50 m any such permanent surface structures,

The above constitute serious contravention of Regulations 106(2)(a)&(3),
106(2)(b), 111(1) and 164 (1B) of the Metalliferous Mines Regulation, 1961 and may
result in to dangerous consequences for work persons employed in the mine.

Whereas for the above reasons, 1 am satisfied that there exists urgent and immediate
danger to the life and safety of persons employed in the mine. I, in exercise of powers
conferred on the Chief Inspector of Mines (also designated as Director General of Mines Safety)
under Section 22(3) of the Mines Act, 1952, and by virtue of authorization granted to me by the
Chief Inspector of Mines (also designated as Director General of Mines Safety) under Sec.6(1) of
the Mines Act, 1952, hereby prohibit the employment of persons in the mine, whose
employment is not reasonably necessary for the purpose of removing the dangers,
until the dangers aforesaid are removed.

After removing dangers mentioned above, you are requested to report compliance of the
order by registered post in triplicate to this Directorate by registered post along with surface plan
of the mine to consider vacation of the Order. The order shall remain in force dll the above
irregularities are rectified and the order is vacated in writing.

You are requested to report compliance of the order by registered post in triplicate to this
Directorate by registered post to consider vacation of the Order. The order shall remain in force
tiil the above irregularities are rectified and the order is vacated in writing.

You are further directed to ensure that a copy of order is kept posted on your mine's notice
board for & period of three weeks from the date of receipt or till this order is vacated, whichever
is earlier.

A copy of this order is being sent to the Central Govt,, as prescribed by Section 22(5) of the
Mines Act, 1952.

Please acknowledge receipt of this letter.

Iy

!

T GG #erh
ARTOTAY &1, ARTOTT



Aﬁncmw,

1228

A - dgmsvaranasi@gmail.com
TN Ho: 0542-2284911

d&.@ T TLRR/Government of India
= 5 US QST Harerd/Ministry of Labour & Employment
TR W GO HelRMed/Directorate General of Mines Safety
Talieras e S-2/639—36, TEON R Favh, Yoo S U5, AR, SRR W - 221002.
ST 5 29013/aToto(3o3te)/BN-41/2024/aTer/ & * g, s 04+-9%,.2024
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e et e,

IO &7F, RO |
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mﬁﬁlﬁo-mm(ﬁﬁmm)ﬂéﬂ

(8o Feo- 2451, WIS HEAT - 02, &ro- 01.21 go)
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ol IIE ToR (3eal WaRr) 208013
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Rule 29B of the Mines Rules, 1955: Persons employed in the mine were not undergone
initial or periodical medical examination.

Rule 6 of MVTR, 1966: Persons employed in the mine were not imparted vocational training.

3T mm%ﬁmmﬂﬂﬁwawﬁ,sﬁwaﬁmﬁﬁa:

15m$msﬁﬁamﬁqﬁamwmﬁ|
A ()H
Quiel

(TAR TSl FUT FAN)
et G fAdrs
aROTY &7, O



1 229 Annesme -9

&Ae: - dgmsvaranasi@gmail.com
I He: 0542-2284911

i {? HT FFER/Government of India
o A TF AT FATer/Ministry of Labour & Employment

e e T GRRTT ABTACRIT/Directorate General of Mines Safety
TS TER S-2/635—36, wEUN RER Fiaw, Yo oW W8, INUE, IRR WA - 221002,

TEA § 29013/aTosio(So3fo)/BN-39/2024/sier/ 6 3 RIOTEY, T 0 . 02 .2024
S,

T G WU,

FRIUTET &7, IRV |
Far &,

o waerr [g, - A oo Rig
Ao - ST Jege (P, wosr, siosw) A
(870 Ho- 2450, WUS HEAT - 06, &o- 02.00 go)
Fo Traor £fSer FedeEr,
e o o, T9® IS,
dedier 19 TSien- &ier (3ceR weRn) 210001
a7 ggamet Gedr/ (LIN) - 2824811009
frwar, Rt 26.02.2024 Fr A o Shoel TAR, W G SUHEUH, TRIOR &, TaRr &
e g & SRT J=se (B, wosr, dest) A (3o To- 2450, WU HE&A - 06,
go- 02.00 ¥o) o Ratuur ¢f¥er wrwsy Fr P ET - W Al 1952 Hr o

22(3) ¥ wgcd IR MR fF ST (Imposition of order under Section 22(3) of
the Mines Act, 1952).

HEIeT,

P SN Jeee (B, @osi, dex) AR (o Ho- 2450, TUE HE&r - 06, &e-
02.00 o) Fo RGTUT IR Foell & IFa PRIEOT A VR B, s giue micas
o B, 1961 ¥ Peroiad WaUET & TR Seomet glel qr&r 9

Reg. 106(2)}{a)&(3) of MMR, 1961: The sides of the opencast were not properly benched,
sloped and secured to prevent dangers due to fall of sides. The height of the top bench on north
side was found about 20m, whichis more than the stipulated bench height of 6m.

Reg.106(2)(b) of MMR, 1961: Impressions were observed that the mine was being
worked with use of Heavy Earth Moving Machineries (excavators and tippers) without
obtaining permission from this Directorate. No HEMM shall be used in the mine without
obtaining permission from this Directorate.

Reg. 111(1) of MMR, 1961: The boundary of the lease/mine along with No blasting zone
was not found demarcated/fixed on the ground by providing permanent pillars.

Reg. 164 (1B) of MMR, 1961:Hutments and houses not belonging to the owner of the
mine were found existed at about 125m, 245m, 226m and 141m away from the north-west,
east, south and west boundaries of the mine respectively within the blasting danger zone of



300m. Solar panel and old mosque were found existed at about 140m and 270 m away from

the west boundary of the mine. Public road found existed at about 95m away from the south
boundary of the mine.

No blasting shall be conducted in the mine within danger zone of 300 m from any
permanent surface structures not belonging to the owner without obtaining
permission under Regulation 164(1B)(a), except with the limited aggregate maximum
charge in all holes fired at one time not in excess of 2 kg or if the blasting fs done
with delay detonators or other means and that there is a delay of at least half a
second between successive shots fired, maximum charge of two kilograms can be
used in each hole, Provided that irrespective of the amount of explosives used, no
blasting shall be done at any place in the mine which is within 50 m any such
permanent surface structures.

The above constitute serious contravention of Regulation 106(2)(a)&(3),
106(2)(b), 111(1) and 164(1B) of the Metalliferous Mines Regulation, 1961
and may result in to dangerous consequences for work persons employed in
the mine.

Whereas for the above reasons, I am satisfled that there exists urgent and
immediate danger to the life and safety of persons employed in the mine. I, in
exercise of powers confeired on the Chief Inspector of Mines (also designated as Director
General of Mines Safety) under Section 22(3) of the Mines Act, 1952, and by virtue of
authorization granted to me by the Chief Inspector of Mines (also designated as Director
General of Mines Safety) under Sec.6(1) of the Mines Act, 1952, hereby prohibit the
employment of persons in the mine, whose employment is not reasonably
necessary for the purpose of removing the dangers, until _the dangers
aforesaid are removed.

The work of removing the dangers shall be done in the mine under personal
supervision of a duly qualified manager. The work of removal of danger shall be done in
the following manner.

a) Formation of benches and sloping of sides in mine, as required by the provisions of
Regulation No. 106 of Metalliferous Mines Regulations. 1961 shall be done top
downwards only. :

b) Proper access shall be provided for transportation of machinery and men to reach the
top of opencast working, to reach the benches that shall subsequently be formed and
to reach other working places of the mine. The gradient of the road shall not be
more than 1 in 16.

c¢) No person shall be engaged at the quarry floor or at the bottom of the high wall, or
on ledges made in the high walls.

d) Work of removing the dangers shall be kept suspended whenever the manager is
absent for any reason whatsoever

e) All approaches to the bottom of high wall sides and also the top edges of such
highwalls shall be kept securely and effectively fenced so as to prevent any
inadvertent entry of persons.

After removing dangers mentioned above, you are requested to report compliance of
the order by registered post in triplicate to this Directorate by registered post along with
surface plan of the mine to consider vacation of the Order. The order shall remain in
force till the above irregularities are rectified and the order is vacated in writing.

1230
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No mineral shall be dispatched from the mine lease till the order is vacated in writing
by this Directorate.

You are further directed to ensure that a copy of order is kept posted on your mine's
notice board for a period of three weeks from the date of receipt or till this order is
vacated, whichever is earlier.

A copy of this order is being sent to the Central Govt., as prescribed by Section 22(5)
of the Mines Act, 1952.

Please acknowledge receipt of this letter.
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IHT :
Rule 29B of the Mines Rules, 1955: Persons employed in the mine were not undergone
initial or periodical medical examination.

Rule 6 of MVTR, 1966: Persons employed in the mine were not imparted vocational training.
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62@ HT TERIGovernment of India
D A UF AR FAERIMinistry of Labour & Employment

B ot D - = § LT Helleicmera/Directorate General of Mines Safety
FIRTAT T 5-2/639—36, wWON fagw widw, ag:r A A, FROTEY, JoaT WaET - 221002,

AT 5 29013/ar08To(Fo3¥o)/BN-20/2024/sTer/ Y R ¢ TR, o= o 02 .2024
ERCH
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TROTE! &1, JRIOET |
At H,
AT FOHT FIX JAegr, Tod- A wisha g AegEr
Areliened - Tl dase (Bigdr, @osrn, -188T) AT
(370 He- 1876, WU HEAT - 05, &o- 01.21 go)
e AgF TS -13, 3T e & T, agwrer - Rofar
fSen- giRiemErg (FeT 9eRn) 461775
A7 Uger dwAn (LIN) - 2676932635
fawer: femie 26.02.2024 &1 4 FAR Thd 70 TAN, W FRaT e, TRorRT &3, gant
A AT Y FAegr HF Far ase (Fedl, @ver, diest) AA (3o Ho- 1876,
WU GE&AT - 05, &o- 01.21 o) & I-1detwr - @ fAfAzeE 1952 Hr tmawr 22A(1) &
ged Aifed ¥OARE fFar ST (Imposition of Notice under Section 22A(1) of the
Mines Act, 1952).

AR,

T et dege (Pgd), Tosr, Aeed) g, (3o He- 1876, WUS HET - 05, &°-
01.21 go) AR AT FTHAT R Tog! T F 3Fa Aeor = e =, G goe
ticas @ @, 1961 F Rwafaf@a it 1 SeogsT AT 91ar 960 -

Reg. 106(2)(a)&(3) of MMR, 1961:T1» -ijes of the opencast were not properly benched,

sloped and secured to prevent dangers < to fall of sides. The north and west sides were
developed in a single bench of height of ah»ut 18m and 29m respectively. The height of top
bench on east and south sides were fou:«d right about 38m and 9m respectively, which are

more than the stipulated bench height of fm.

Since the above contraventions v~ -f the nature for which express provisions exist
under the Metalliferous Regulations, 1971, i, in exercise of powers conferred on the Chief
Inspector of Mines (also designated a+ { 'nctor General of Mines Safety) under Section
22A(1) of the Mines Act, 1952, and | i« of authorization granted to me by the Chief
Inspector of Mines{also designated as Director General of Mines Safety) under Section 6(1)
of the Mines Act, 1952, hereby give you Notice to rectify the aforesaid contravention
within 2 months from the date of issue »f this letter i.e. on or before 06.05.2024.



Work of removal of dangers shall be subject to the following conditions being strictly
complied with -

a) Benches of height not more than 6 m and breath thereof not less than the
height shall be formed by working from top downward only.

b) No person shall be engaged at the yuarry floor or at the bottom of the high
wall, or on ledges made in the high wails.

€} Work of removing the dangers, shall be done in the mine under personal
supervision of a duly qualified manager and the same shall be kept suspended
whenever the manager is absent for any reason whatsoever.

d) All approaches to the bottom of high wall sides and also the top edges of such
highwalls shall be kept securely and effectively fenced so as to prevent any
inadvertent entry of persons.

You are requested to display a copy of this Notice on the mine’s notice board for a
period of at least 21 days, or till the Notice is recorded, whichever is earlier, and confirm that
the same has been done.

A copy of the Notice, as required by Section 24A(4) of the Mines Act, 1952, is being
forwarded to the Central Government.

You are requested to report compliance of this Notice by registered letter on
or before expiry of the specified period failing which it will be presumed that the
terms of the Notice have not been complied with, and an Order under Section
22A(2) of the Mines Act, 1952, may be imposed for securing compliance with the
terms of the Notice.
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oiell- gRETEE (Wew wger) 461775

oA ggate &4y (LIN) - 2676932635
fas: e 26.02.2024 1 Y $AR TG FUT FAN, W Y& A5, aRomed &, garr

AAA FTEAT B Fegrn w1 Frar dege (Fied), @vsr, dies) aga (3o do- 1876,

WU HEAT - 05, &o- 01.21 go) & fadeor & daer &)
AR,

Fual fRar darge (Fed), @vsy, diest) A, (3o Ho- 1876, WUy TEAT - 05, &e-

01.21 §o) Fiafea AT Seid R Heglw & 37d @Adewr = wwuifs &=, Bas o=
fcass @ AT, 1961, &= fA9#, 1955 vd @ sgqwi@ds uideor BaH, 1966 &

fRT wigue! &7 oo 8T 9T T8

a) Reg.111(1) of MMR, 1961: The boundary of the lease/mine was not found
demarcated/fixed on the ground by providing permanent pillars.

b) Reg.111(2) of MMR, 1961: Excavation was found extended within 7.5m of the lease
boundary of the mine on north and west sides of the mine. All such excavations shall be
immediately stopped.

¢) Reg. 164 (1B) of MMR, 1961:Hutments and houses not belonging to the owner of the
mine were found existed at about 95m and 200m away from the south and east boundary
of the mine respectively within the blasting danger zone of 300m. A temple and school
were found existed at about 180m and 240m away from the south boundary of the mine.
A pond was found existed at about 90m away from the south-east boundary of the mine.
Crematorium and public road were found existed at about 230m and 245m respectively
away from the north west boundary of the mine.
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No blasting shall be conducted in the mine within danger zone of 300 m from any
permanent suriace structures not belonging to the owner without obtaining permission
under Regulation 164(1B)(a), except with the limited aggregate maximum charge in af
holes fired at one time not in excess of 2 kg or if the blasting is done with delay
delonators or other means and that there s a defay of at least half a second between
successive shots fired, maximum charge of two kilograms can be used in each hole.
Provided that irrespective of the amount of explosives used, no blasting shall be done at
any place in the mine which is within 50 m an v such permanent surface structures,

d) Rule 29B of the Mines Rules, 1955: Persons employed in the mine were not
undergone initial or periodical medical examination.

e) Rule 6 of MVTR, 1966: Persons employed in the mine were not imparted vocational

training.

m:ma@u%ﬁmmwﬁwaﬁam,wq?%%%ﬁé:
15 oot & 36X 30 e w gfa et 91 s a7 |
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HAan .
et ~-1%

e - dgmsvaranasi@gmail.com
GRTS FHo: 0542-2284911

;2@ AT TE/Government of India
e AT TE VerenT AAe/Ministry of Labour & Employment
T e TR Y& AeIiwieener/Directorate General of Mines Safety
FRAAT Yol 5-2/639—36, a@n FER S, 20 o OF, IR, 5o 9w - 221002
TEAT 5 29013/aTo8Yo(Fo3io)/BN-17/2024/8Ta/ £ 66 aRoRY, et 09.93 2024
Qe
Gl T Heems,
IO &1, JRIOTET |
dar #,

s - PRar I-Ee A
(3o To- 1876, WUS TG - 01, &e- 02.02 o)
ovardr: TR - s,
Tede g Orem #FgET (3R wewn) 210427
ST ggEer dear (LIN) - 2202250163
fawer: foetien 26.02.2024 F A FAR Tolld FOT FAR, W GO A, TRORT &, g
A g Rig i Frar deige AT (3o Ho- 1876, @S TE& - 01, &lo- 02.02 o),
F R80T - weT FREEE 1952 Fr arr 22(3) & Tod ey e R S

(Imposition of order under Section 22(3) of the Mines Act, 1952).
FEleY,

Foar PrEr deige AEa, (o Ho- 1876, WUS & - 01, &re- 02,02 go) Al o
doH B & 3oa Riwor w1 TERE &, 5EF ke acss @= [{FEs, 1961 &
=TT Taen=r & R 3eoE glar 9Ty IR ¢

Reg. 164(1B) of MMR, 1961:Hutments and houses not belonging to the owner of the mine
were found existing at about 4.75m, 35m, 105m and 240m away from the south, east, north-
east and north boundary of the mine respectively within the blasting danger zone of 300m. A
temple was existing at about 80m away from the north boundary of the mine. A Pond was also
existing at about 240rm away from the south boundary of the mine.

No blasting shall be conducted in the mine within danger zone of 300 m from any permanent
surface structures not belonging to the owner without oblaining permission under Regtiation
164(1B)(a), except with the limited aggregate maximum charge in alf holes fired at one time not
in excess of 2 kg or if the blasting s done with delay detonators or other means and that there is
a delay of at least half a second between successive shots fired, maximum charge of two
kilograms can be used in each hole. Provided that irrespective of the amount of explosives used,

no blasting shall be done at any place in the mine which is within 50 m any such permanent
surface structures.

The above constitute serious contravention of Regulation 164 (1B) of the
Metalliferous Mines Regulation, 1961 and may result in to dangerous conseqguences
for work persons employed in the mine,



Whereas for the above reasons, I am satisfied that there exists urgent and immediate
danger to the life and safety of persons employed in the mine. I, in exercise of powers
conferred on the Chief Inspector of Mines (also designated as Director General of Mines Safety)
under Section 22(3) of the Mines Act, 1952, and by virtue of authorization granted to me by the
Chief Inspector of Mines (also designated as Director General of Mines Safety) under Sec.6(1) of
the Mines Act, 1952, hereby prohibit the employment of persons in the mine, whose
employment is not_reasonably necessary for the purpose of removing the dangers,

until the dangers aforesaid are removed.

After removing dangers mentioned above, you are requested to report compliance of the
order by registered post in triplicate to this Directorate by registered post along with surface plan
of the mine to consider vacation of the Order. The order shall remain in force till the above
irregularities are rectified and the order is vacated in writing.

You are requested to report compliance of the order by registered post in triplicate to this
Directorate by registered post to consider vacation of the Order. The order shall remain in force
till the above irregularities are rectified and the order is vacated in writing.

You are further directed to ensure that a copy of order is kept posted on your mine’s notice
hoard for a period of three weeks from the date of receipt or till this order is vacated, whichever
is earlier.

A copy of this order is being sent to the Central Govt., as prescribed by Section 22(5) of the
Mines Act, 1952.

Please acknowledge receipt of this letter.

1238
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62@ ayver ARERIGovernment of India
- o TS TSEIR FETer/Ministry of Labour & Employment

U .ot SRR ' - g LX) FETRReRDirectorate Genera) of Mines Safety
wrftaT TAn S-2/639—36, TET FER ey, o O U8, TR, 3E iy - 221002,

Sear S 20013/aTeRto(3o3e)/BN-17/2024/a%1] 28 RO, ReiE Ol )oz] 2024
O,
T RN 3 FIARE,
o 87, aRor |
ar H,
o e RiE O A S TR,
e - PRal IwEe EaE
(amer To 1876, WIE Ho-01, &e-2.02 §°),
- ST, - e, SAIG-AE (W wea) |
speT el o (LIN) - 2202250163

G R 10.01.2024 & A FAR Teha FOT FH T TET TG, TRORY &
aawr A g g fRaEt AeTEe Wai (aer He 1876, WS Fo-01, &0-2.02 o)
T T - we AR 1952@%2%(1)%%%3@@%%3{@ ~
(imposition of Notice uqder Section 22A(1) of the Mines Act, 1952),

FEIe,

Please refer to the inspection of Girwan Granite Mine (Gata No. 1876, Khand No- 1, Area-
2.02 Hectare) of Village- Girwan, Tahsii-Naraini, District-Banda (U.P.) belonging to Shri Sangram
Singh made by the Shri Kumar Rajiv Krishna Kumar, Dy. Director of Mines Safety, Varanasi
Region on dated 19.01.2024.

During the Inspection, following serious contravention was observed: -

Reg. 106(2)(a)&(3) of MMR, 1961: The north and east sides were developed with a single
bench of height of about 20m and the west side was developed with a single bench of height
about 10m. The height of bench shall not be more than 6m.

Since the above contraventions are of the nature for which express provisions exist under
the Metaliiferous Regulations, 1961, I, in exercise of powers conferred on the Chief Inspector of
Mines (also deslgnated as Director General of Mines Safety) under Section 22A(1) of the Mines
Act, 1952, and by virtue of authorization granted to me by the Chief Inspector of Mines(also
designated as Director General of Mines Safety) under Section 6(1) of the Mines Act, 1952,
hereby give you Notice to rectify the aforesaid contravention within 3 months from
the date of issue of this letter i.e. on or before 31.05.2024.

Wwork of removal of dangers chall be subject to the following conditions being strictly
complied with -



a) Benches of height not more than 6 m and breath thereof not: less than the height
shall be formed by working from top downward only.

b) No person shall be engaged at the quarry floor oF at the bottom of the high wall;
or on ledges made in the high walls. o

c) Work of removing the dangers, shall be done in the mine under personal
supervision of a duly qualified manager and the same shall be kept suspended
whenever the manager 1S absent for any reason whatsoever.

d) All approaches to the bottom of high wall sides and also the top edges of such
highwalls ghall be kept securely and effectively fenced so as to prevent any
inadvertent entry of persons. :

vyou are requested 0 display a copy of this Notice on the mine's notice hoard for a period
of at least 21 days, OF till the Notice is vecorded, awhichever is earlier, and confirm that the same
has been done.

A copy of the Notice, as required by Section 24 A(4) of the Mines Act, 1952, is being
forwarded to the Central Government.

You are requested to report compliance of this Notice by registered letter on or
pefore expiry of the specified period failing which it will be presumed that the terms
of the Notice have not been complied with, and an Order under Section 22A(2) of the
Mines Act, 1852, may be imposed for securing compliance with the terms of the
Notice.

Please acknowledge recelpt of this letter.

'E;‘o]..
T AT e
areoTT &, TR
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T W& S29013/aroa?ro(303?'o)/BN~17/2024la'iarl 9q9 G, R | 0}}v3 8.2024
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4w - dgmsvaranasi@gmail.com
G He: 05422284911

JL@ T TR/ Government of India
= S TF UsIR HTeR/Ministry of Labour & Employment

T T GRRTT AIECRIer/Directorate General of Mines Safety
FTEa T §-2/639—36, TH0N [ER Fraeh, Yo I VS, TRV, SEH TG - 221002,

p
o

ST S 20013/aTeRo(3o3Te)/BN-17/2024/aTay £ 6Y FRoTEy, i oF .07 12024
WS,
T AT FAeRI,
RTOTEr &7, aoTEr |
Far &,
s wam g, 97 - A sEeea 6
Fifee - Prar JeEe AR
(7o Ho- 1876, @WUS G - 01, &o- 02,02 ge)
B I - TRY, Tedie @ foer FeEr (3T o) 210427
s qeae weal (LIN) - 2202250163
fyer; iR 26.02.2024 1 AT FAR Wslia FoOT FAR, il JEI TR, aNIURA &, garr
S G Rig B PRar dese ASA (o Ho- 1876, WS HEam - 01, &o- 02.02 go),
¥ frderer ¥ fdeor F day #
T,
o FRar d=se g, (Ho Ho- 1876, @US TEaT - 01, 8o~ 02.02 Fo) Afea A
mmammﬁmﬁ,mmmwm, 1961 &
AR gauEr & THR Seene g Tia a9

Reg.111(1) of MMR, 1961: The boundary of the lease/mine was not found
demarcated/fixed on the ground by providing permanent pillars.

m:mm%ﬁmmﬁmmaﬁamww%ﬁﬁaﬁﬁx

15 Rt & 3iaT 3@ AU A FRA T B FE W |
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@
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uk@ MRE TR&HR/Government of India

e 53 TS UK Harerd/Ministry of Labour & Employment

v e TR GUATT FETIGRIEA/Directorate General of Mines Safety
FRfeRr YT §-2/639—36, TR FER Hiaw), Wger ol U5, ARV, Sed WY - 221002,

FET § 29013/aToTo(Fo370)/BN-21/2024/31aT/ {372 aRToR, Fien 07 .03 2024
U9,
W AT A,
ARIOMET &1, RO |
dar #,
Fr Forst TR, IF- A YIS FER
Afore - Fwar dese (), @ve, des) AR
(8o To- 1876, WUS HEAT - 02, &¥o- 0.80 &)
Ho ool FFAT JeTST T2
foarET: Fie MMHERR
edher vd  Torem- HRIe (Seek weRT) 210427
s ggae wean (LIN) - 2992788645
foreer, R 26.02.2024 1 AT FAR Welid FOUT FAN, T YT TR, IR &5, &a
A goror Tt B IRar Fge (FE, wos, Fes) FET (3o Ho- 1876, WUS HEA -
02, 8o 0.80 ¥o), Fo e TH TETEN TIGR HT BT - T TR 1952

T 22(3) ¥ dEd Ao SRR fRar Ser (Imposition of order under Section 22(3)
of the Mines Act, 1952).
RIed,

Faar FRat demge ([Er, @vsT, siost) ST (o To- 1876, TWUS TEAT - 02, &le-
0.80  &°) ﬂowwwmré;mﬁﬂwﬁmﬁﬁmﬁ,wm
e @ T, 1961 F BETaild wauE & G Seclte gie I TR

Reg. 106(2)(a)&(3) of MMR, 1961:The sides were not properly benched, sloped and
secured to prevent dangers due to fall of sides. In pit-2 the north and east sides were
developed in a single bench of height about 22m and 20m respectively which are more than the
stipulated bench height of 6m.

Reg. 164 (1B) of MMR, 1961:Hutments and houses not belonging to the owner of the mine
were found existed at about 260m, 239m, 43m and 90m away from the north, south, east and
south-east boundary of the mine respectively within the blasting danger zone of 300m. A
Temple was found existed at about 170 away from the north east boundary of the mine.
Crematorium was found existed at about 230m away from the north-west boundary of the
mine. A pond was existed at about 180m away from the south boundary of the mine.

No blasting shall be conducted in the mine within danger zone of 300 m from any
permanent surface structures not befonging to the owner without obtaining permission
under Regulation 164(1B)(a), except with the limited aggregate maximum charge in alf
holes fred at one time not in excess of 2 kg or if the blasting is done with delay



detonators or other means and that there is a delay of at least half a second between

successive shots fired, maximum charge of two kilograms can be used in each hole. 1 244
Provided that irrespective of the amount of explosives used, no blasting shall be done at

any place in the mine which is within 50 m any such permanent surface structures.

The above constitute serious contravention of Regulation 106(2)(a)&(3) and 164
(1B) of the Metalliferous Mines Regulation, 1961 and may result in to dangerous
consequences for work persons employed in the mine.

Whereas for the above reasons, I am satisfled that there exists urgent and immediate
danger to the life and safety of persons employed in the mine. I, in exercise of powers
conferred on the Chief Inspector of Mines (also designated as Director General of Mines Safety)
under Section 22(3) of the Mines Act, 1952, and by virtue of authorization granted to me by the
Chief Inspector of Mines (also designated as Director General of Mines Safety) under Sec.6(1) of
the Mines Act, 1952, hereby prohibit the employment of persons in the mine, whose
employment is not reasonably
hecessary for the purpose of removing the dangers, until the dangers aforesaid are
removed.

The work of removing the dangers shall be done in the mine under personal supervision of a
duly qualified manager. The work of removal of danger shall be done in the following manner.

a) Formation of benches and sloping of sides in mine, as required by the provisions of
Regulation No. 106 of Metalliferous Mines Regulations. 1961 shall be done top downwards
only.

b) Proper access shall be provided for transportation of machinery and men to reach the top of
opencast working, to reach the benches that shall subsequently be formed and to reach other
working places of the mine. The gradient of the road shall not be more than 1 in 16,

¢) No person shall be engaged at the quarry floor or at the bottom of the high wall, or on ledges
made in the high walls,

d) Work of removing the dangers shall be kept suspended whenever the manager is absent for
any reason whatsoever

e) All approaches to the bottom of high wall sides and also the top edges of such highwalls shall
be kept securely and effectively fenced so as to prevent any inadvertent entry of persons.

After removing dangers mentioned above, you are requested to report compliance of the
order by registered post in triplicate fo this Directorate by registered post along with surface plan
of the mine to consider vacation of the Order. The order shall remain in force till the above
irregularities are rectified and the order is vacated in writing.

No mineral shall be dispatched from the mine lease till the order is vacated in writing by this
Directorate.

You are further directed to ensure that a copy of order is kept posted on your mine's notice
board for a period of three weeks from the date of receipt or tll this order is vacated, whichever
is earlier,

A copy of this order is being sent to the Central Govt., as prescribed by Section 22(5) of the
Mines Act, 1952.

Please acknowledge receipt of this letter.

\ yaag
| (P!
I . e AT e

FRIVTEY &7, SRIoTEY
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SREEL: /s qan

&Aa: - dgmsvaranasi@gmall.com
FINIT wo: 0542-2284911

L IR FHR/Government of India
A g VIINT HATer/Ministry of Labour & Employment
i

R £ PN C | i ) Heifeigenerd/Directorate General of Mines Safety
Hraier T 5-2/639—36, weon RER Fidn, T 9w Us, IR0, ST Wa - 221002,

HEAT $ 29013/are8To(Fo370)/BN-21/2024/sTar/ & 30 ARTOR, R 0% .0 2,.2024
o
@it G RS,
ARIOTET &%, 9o |
Qar &,
AT ot TG, T A IS e Wy
Ao - forar dege (g, @osT, dest) A
(3c To- 1876, WUZ TEAN - 02, &o- 0.80 g°)
Fo [ T TEIST JEER
faard: #e - 625, MR
TJedre Ug foven- FEET (3ol vew) 210427
A1 agEe ey (LIN) - 2992788645
fawar: fesiier 26.02.2024 T A FAR TAT FOUT TAR, WHT FI&T G2, TR &7, ganr
A goweT weder B BRar Iase (P, @usr, o) AR (o He- 1876, TUS HET -
02, &o- 0.80 &), Fo YoIsT Fadell TGIB TGN H G0 & FeT H]
TR,
Far Rt derge (g, @osr, dest) TS (3o Wo- 1876, Wg HeEAT - 02, &io- 0.80
&o) ﬁowmmwawa?mﬁﬁmﬂmmﬁ. o givsr nfeas @
ffe®, 1961, T RTH, 1955 Ud W Oa@ide AREToT P9, 1966 & rfaiad
UIGHAT &l Soortlel alell 9T 91T :
Reg. 111(2) of MMR, 1961 - Excavation was found extended within 7.5m of the lease

boundary of the mine on north and west sides of the mine. All such excavations shall be
immediately stopped.

Rule 29B of the Mines Rules, 1955: Persons employed in the mine were not undergone
initial or periodical medical examination.

Rule 6 of MVTR, 1966: Persons employed in the mine were not imparted vocational training.

m:ma@ﬁuﬁﬁmmaﬁwﬁw&ﬁaﬁ,svﬂaﬁﬁaﬁﬁa;

15 Rl & 37X 50 PR F gUd w6 W FC W |
TET 7/\‘f
M&

o
(FAR TG FT FAR)
e FRETT TR
ARTOTHT &, TRV
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$9: - dogmsvaranasi@gmail.com
T FHe: 0542-2284911

92@ AR TIHR/Government of India
e SA TF VSR FATer/Ministry of Labour & Employment
oo T TR YT #HgTieermera/Directorate General of Mines Safety
T WA $-2/639—36, T RgR Fiolel, Weer o D, aonh, seaw sy - 221002,

|G $ 29013/aTo8Yo(3037e)/BN-22/2024/ate1/ 4 £9 R, AR 07, 03 .2024
ERED
et JIAT e,
IRIVTET 817, aRowT |
Qar A,
AT gRr v g, 99 - A o9 waw g
AfeF / WIER - Aar dese (P, QusET, FesT) A
(370 Ho- 1876, @WUs Twam - 03, &fo- 01.41 &°)
Ao - A Ti{eT VT wIE=,
e et 3 Ue - T, Fe e, dife
9T 3958 (3eaw wemn) 227409
A qguRT Wear (LIN) - 2647823603
fawa. festiss 26.02.2024 &t 4 FAR Wi Fsor TAR, Wel Yo ek, RO &, egrr
m@rm%ﬁﬁwm(ﬁw. oS, SIesT) HG (o Ho- 1876, WU
TN - 03, &fo- 01.41 Bo), Feo - A TS VS olowg FT SRR - @ AR
1952 &I ORT 22(3) ¥ dgd e IWART A sw=r (Imposition of order under
Section 22(3) of the Mines Act, 1952).

3

Fuar far dage (s, @ver, aeet) wika, (370 To- 1876, WUS HE&T - 03, &o-
01.41 ?o)mlm-ﬁghrmﬁgﬁo-aﬁmﬂ?m%mﬁfmwﬁ
mﬁmﬁmﬁmm@mﬁﬁm 1961 & MefofRa et # Secwer 2T
YT =00 ;

Reg. 164 (1B) of MMR, 1961:Hutments and houses not belonging to the owner of the mine
were found existed at about 45m, 10m and 105m away from the narth-east, east and south
boundary of the mine respectively within the blasting danger zone of 300m. A Temple and
school were found existed at about 180m and 240m away from the south boundary of the
mine. A pond was found existed at about 70m from the south boundary of the mine. A well
and temple were also found existed at about 235m and 270m away from the north boundary of
the mine.

No biasting shall be conducted in the mine within danger zone of 300 m from any
permanent surface structures not belonging to the owner without obltaining permission
under Regulation 1 69(1B)(a), except with the limited daggregate maximum charge in
all holes fired at one time not in excess of 2 kg or if the blasting is done with delay
detonators or other means and that there is 3 aelay of at least half a second between
successive shots fired, maximum charge of two kilograms can be used in each hote.
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Provided that irrespective of the amount of explosives used, no blasting shall be done
at any place in the mine which is within 50 m any such permanent stirface structures,

The above constitute serious contravention of Regulation 164 (1B) of the
Metalliferous Mines Regulation, 1961 and may result in to dangerous
consequences for work persons employed in the mine.

Whereas for the above reasons, I am satisfied that there exists urgent and
Immediate danger to the life and safety of persons employed in the mine. I, in
exercise of powers conferred on the Chief Inspector of Mines (also designated as Director
General of Mines Safety) under Section 22(3) of the Mines Act, 1952, and by virtue of
authorization granted to me by the Chief Inspector of Mines (also designated as Director
General of Mines Safety) under Sec.6(1) of the Mines Act, 1952, hereby prohibit the
employment of persons in the mine, whose employment is not reasonably

necessary for the purpose of removing the dangers, until the dangers
aforesaid are removed.

After removing dangers mentioned above, you are requested to report compliance of
the order by registered post in triplicate to this Directorate by registered post along with
swrface plan of the mine to consider vacation of the Order. The order shall remain in
force till the above irregularities are rectified and the order is vacated in writing.

You are requested to report compliance of the order by registered post in triplicate to
this Directorate by registered post to consider vacation of the Order. The order shall
remain in force till the above irregularities are rectified and the order is vacated in
writing.

You are further directed to ensure that a copy of order is kept posted on your mine’s
notice board for a period of three weeks from the date of receipt or till this order is
vacated, whichever is earlier,

A copy of this order is being sent to the Central Govt., as prescribed by Section 22(5)
of the Mines Act, 1952.

Please acknowledge receipt of this letter.
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e - dgmsvaranasi@gmall.com
FIH Fo: 0542-2284911

62@ AT IHR/Government of India
e HA T SR FTer™/Ministry of Labour & Employment

. o ot SR -1 AXET Hglfagemera/Directorate General of Mines Safety
FEET 9A S-2/639—36, awoT B wieh, dew 99 9%, TR, seaw w2 - 221002,

& S 29013/drogTo(Fo3o)/BN-22/2024/se/ tat armord, e 0. 03,2024
O,

T & fAge,

IRIUTEY 819, SRR |
Qe A,

AT G 9T g, 97 - A7 3 e Rig
Hiferdh / WIER - ket Aese (Fed, wosr, des) A
(370 Ho- 1876, WUs WEAT - 03, &fo- 01.41 20)
Ho - A Forer U TR,
AR o 7 Hiee - 73, wewr e wiie
fSIe- 398 (3cat wdar) 227409
HH ggdleT WGl (LIN) - 2647823603

e R 26.02.2024 &t 4 FoT ol T FAR, W FI&T fAERren, aRmorh &, gan
m@rmﬁ?ﬁﬁwm@m GusT, Hles) AL (Ho Ho- 1876, wWos
HEAT - 03, 8- 01.41 %o), o - Wiy AT 1952 & 4rT 22A(1) & Tga Afew
3IATT R S=r (Imposition of Notice under Section 22A(1) of the Mines Act,
1852).

FHAT fRar dmge (Fred), qusr, SlesR) HIS, (3o Wo- 1876, WUz Twar - 03, &¥o-
01.41 ?o)nm/m-aﬂlﬁarm@?ﬁo-eﬁmﬂgm%mﬁﬁmﬁ
mﬁmmmmﬁm 1961%%@@3%@3@&3%
YRIT 33777

Reg. 106(2)(a)&(3) of MMR, 1961: The sides of the opencast were not properly benched,
sloped and secured to prevent dangers due to fall of sides. In pit-1 the north, south, east and
west sides were developed in a single bench of height of about 11m, 26m, 13m and 13m
respectively. In pit-2 the north was developed in a single bench of height about 33m.

Since the above contraventions are of the nature for which express provisions exist
under the Metalliferous Regulations, 1961, I, in exercise of powers conferred on the Chief
Inspector of Mines (also designated as Director General of Mines Safety) under Section
22A(1) of the Mines Act, 1952, and by virtue of authorization granted to me by the Chief
Inspector of Mines(also designated as Director General of Mines Safety) under Section 6(1)
of the Mines Act, 1952, hereby give you Notice to rectify the aforesaid contravention
within 3 months from the date of issue of this letter i.e. on or before 06.06.2024.
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Work of removal of dangers shall be subject to the following conditions being strictly
complied with -

a) Benches of height not more than 6 m and breath thereof not less than the
height shall be formed by working from top downward only.

b) No person shall be engaged at the quarry floor or at the bottom of the high
wall, or on ledges made in the high walls.

c) Work of removing the dangers, shall be done in the mine under personal
supervision of a duly qualified manager and the same shall be kept suspended
whenever the manager is absent for any reason whatsoever.

d) All approaches to the bottom of high wall sides and also the top edges of such
highwalis shall be kept securely and effectively fenced so as to prevent any
inadvertent entry of persons.

You are requested to display a copy of this Notice on the mine’s notice board for a
period of at least 21 days, or till the Notice is recorded, whichever is earlier, and confirm that
the same has been done.

A copy of the Notice, as required by Section 24A(4) of the Mines Act, 1952, is being
forwarded to the Central Government.

You are requested to report compliance of this Notice by registered letter on
or before expiry of the specified period failing which it will be presumed that the
terms of the Notice have not been complied with, and an Order under Section
22A(2) of the Mines Act, 1952, may be imposed for securing compliance with the
terms of the Notice.

FUAT 3 9T T WitT 7 guer &



G20

o T

o

i e e T FEAT FEIEIRIDirectorate General of Mines Safety

Annexuye-)q
FL GrEC I

TIINT Fo: 0542-2284911

HART TIHR/Government of India
A T USEIR FHATeR—YMinistry of Labour & Employment

FHEET T $-2/639—36, 3w fER Fiawh, de I U8, TR, ST v - 221002.
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§A: - dgmsvaranasi@gmall.com

& 5 29013 /aregTo(Fo370)/BN-22/2024/aTer/ gy anIoTHn, e iw 02,0 3 .2024
e,

ST FIET eI,

IRIOTHY &1, arorEY |
War &,

AT G v g, 97 - o 37 vaw R

AfeRR / R - PRer demse (Fred, s, Tes) AT

(8f> o~ 1876, WUT WEAT - 03, &e- 01.41 o)

Ho - 4 Forior V5 w5y,

fardr: o 7 9 - 7@, wexr areEi, e

TS 398) (3eaT wder) 227409

HH gt GEar (LIN) :- 2647823603
ﬁrsrar:%aiaze.oz.zom#reﬁg:mmnaagmw. T R AU, aroRd &, ggnr

AT GR s R & fBrar dase (Bed), v, o) AT (30 To- 1876, @Wog

HE&AT - 03, &e- 01.41 ?o),ﬁo-aﬁmﬂgama;rﬁframa:mﬁl

Helgy,

FIr Rar dese (Fredy, @vsr, diex) w6, (3 FHo- 1876, WUS T - 03, &o-
01.41 o) FIAF / TR - A7 BRI VAT g o - A woRoT U5 T & 39 DEr a
TR W, e el afers @ i, 1961, @ A, 1955 v @ sqaaids
mﬁa&l%s%ﬁmﬁf@amﬂmmwwm:

a)

b)

Reg.106(2)(b) of MMR, 1961: Impressions were observed that the mine was being
worked with use of Heavy Earth Moving Machineries (excavators and tippers) without
obtaining permission from this Directorate, No HEMM shall be used in the mine without
obtaining permission from this Directorate.

Reg. 111(1) of MMR, 1961: The boundary of the lease/mine was not found
demarcated/fixed on the ground by providing permanent pillars.

Reg. 111(2) of MMR, 1961 - Excavation was found extended within 7.5m of the
lease boundary of the mine on north and west sides of the mine. All such excavations
shall be immediately stopped.

Rule 29B of the Mines Rules, 1955: Persons employed in the mine were not
undergone initial or periodical medical examination.

Rule 6 of MVTR, 1966: Persons employed in the mine were not imparted vocational
training.
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ST AT A T UL et 1 Ao offsr e, g9 o ¥ Feky R ¥ 15 Ry 3
3R T FReTer v iR w7 7 FE Y |
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0T - dgmsvaranasi@gmail.com
FRTT To: 0542-2284911

62 AR TIRR/Government of India

HH Td YSR HAer/Ministry of Labour & Employment

s T e T G AgIf=cemer/Directorate General of Mines Safety
T T $-2/639—36, TN REW Biakd, g S U5, IR, SeaT T3 - 221002,

TEAT S 29013/aTo8Yo(303Y0)/BN-23/2024/sTe1/ Y+0 IRV, e oF 02 .2024
ERC

T JRET T,

ARV &7, gRIOET |
war H,

A r v Rig, 97 - A Qs s Ry
Hifelsh / 9ieeR - PRar Iame (s, @vsr, Siest) 7
(¥ Ho- 1876, WUS TE&AT - 04, &o- 01.01 o)
Ro - 3 IS VT oS,
e 7 7 URe - A, wew areEie, it
fSrem- 3AST (3R wien) 227409
A ggdar @e&ar/ (LIN) - 2801811205
o femier 26.02.2024 1 #1 TR ToNT FUT AR, W TR P2, TRORY 87, @R
A g v g #r Frar deme (Fedr, @ven, fex) HAST (o FHo- 1876, wWos
TE - 04, 8- 01.01 Fo), Fo - o FoRT VT e g & THEIT - W JOHAH

1952 @& 9RT 22(3) & ded IRy IVART B swEr (Imposition of order under
Section 22(3) of the Mines Act, 1952).

HBIE,

FuaAT Far derse (Med), @osr, sesy) Ak, (37 Ho- 1876, WU FEAT - 04, &o-
01.01 o) ATfoF / UIEaR - A G T R Fo - o Forkwr U5 oieew & 399 hewr @
wrEfas X, s el enfeas @ g, 1961 F Pty TausT & ik Soegs
BT TIRIT T :

Reg. 164 (1B) of MMR, 1961:Hutments and houses not belonging to the owner of the
mine were found existed at about 10m, 80m,96m and 106m away from the north-east, south-
east, south-west and east boundary of the mine respectively within the blasting danger zone
of 300m. A Temple and school were found existed at about 195m and 250m away from the
south-west boundary of the mine. A pond was found existed at about 18m from the south
boundary of the mine. Public road existed at about 20m from the east boundary of the mine.

No blasting shall be conducted in the mine within danger Zone of 300 m from any
permanent surface structures not belonging to the owner without obtaining permission
under Regulation 164(18)(a), except with the limited aggregate maximum charge in alf
holes fired at one time not in excess of 2 kg or if the blasting is done with delay
detonators or other means and that there is a dela y of at least half a second between
successive shots fired, maximum charge of two kilograms can be used in each pole.



Provided that irrespective of the amount of explosives used, no blasting shall be done
1 2 5 3 at any place in the mine which is within 50 m any such permanent surface structures.

The above constitute serious contravention of Regulation 164 (1B) of the
Metalliferous Mines Regulation, 1961 and may result in to dangerous
consequences for work persons employed in the mine.

Whereas for the above reasons, 1 am satisfied that there exists urgent and
immediate danger to the life and safety of persons employed in the mine. I, in
exercise of powers conferred on the Chief Inspector of Mines (also designated as Director
General of Mines Safety) under Section 22(3) of the Mines Act, 1952, and by virtue of
authorization granted to me by the Chief Inspector of Mines (also designated as Director
General of Mines Safety) under Sec.6(1) of the Mines Act, 1952, hereby prohibit the
employment of persons in the mine, whose employment is not reasonably
necessary for the purpose of removing_the dangers, until the dangers
aforesaid are removed.

After removing dangers mentioned above, you are requested to report compliance of
the order by registered post in triplicate to this Directorate by registered post along with
surface plan of the mine to consider vacation of the Order. The order shall remain in
force till the above irregularities are rectified and the order is vacated in writing.

You are requested to report compliance of the order by registered post in triplicate to
this Directorate by registered post to consider vacation of the Order. The order shall
remain in force till the above irregularities are rectified and the order is vacated in
writing.

You are further directed to ensure that a copy of order is kept posted on your mine’s
notice board for a period of three weeks from the date of receipt or till this order is
vacated, whichever is earlier.

A copy of this order is being sent to the Central Govt., as prescribed by Section 22(5)
of the Mines Act, 1952.

Please acknowledge receipt of this letter.

HIET

i

e T fgeren
ARTOTET &7, JIRoTeT
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= - dgmsvaranasi@gmail.com
GO To: 0542-2284911

GE R WR/Government of India

B HH T ASR FIeR/Ministry of Labour & Employment
TR WY R AgI=icRIera/Directorate General of Mines Safaty
FRINT A S-2/639—36, avon RER Cacicid ﬁ;w A U3, TR, I w3 - 221002,

T S 29013/aogio(Fo3 o)/BN-23/2024/ater/ Heg IFRIOR, feFTier 07, 03,2024
ELLD

T FI&T Ao,

ARIOTAT 819, AR |
Jar 4,

A G yara Rg, I - A 3o v fig
mﬁmlqﬁﬂt-ﬁfﬁfm(ﬁt@, Gusl, o) AT
(e Fo- 1876, WUT HEAT - 04, &Ye- 01.01 go)
Ho - At FoaT VT o=y,
e T 7 9 - T3, FH derers, Aiieier
forem- 38 (3eat wder) 227409
HH YA g&ar (LIN) :- 2901811205

o fomie 26.02.2024 1 4t TR Toh TN TAR, Wl FIET 0F, aRIvE &, gare
1 QX v Rg Fr Prar demse (Predt, wver, dos) o (3> To- 1876, wWus
HEAT - 04, &¥o- 01.01 Fo), o - A SR US WER T OSRETT - @ 3R
1952 &7 9RT 22A(1) & dga AT ARVRT Rvar s (Imposition of Notice under
Section 22A(1) of the Mines Act, 1952),

AEle, |

FIT Brat AT (el wosy, aest) A, (3o To- 1876, WU HEAT - 04, &Yo-
01.01 éo)ﬁﬁm/qm-sﬁghrmﬁ?ﬁo-aﬁmﬂgam%mﬁﬁmwﬁ
mﬁmﬁﬂﬁm@mﬁ%ﬂﬁ 1961$ﬁmﬁﬁﬁmaﬁﬁ$rmm
9T 971300

Reg. 106(2)(a)&(3) of MMR, 1961: The sides of the opencast were not properly benched,
sloped and secured to prevent dangers due to fall of sides. The north side was developed in a
single bench of height of about 35m and the heigh of the top of bench on east side was found
about 22m, which are more than the stipulated bench height of 6m.

Since the above contraventions are of the nature for which express provisions exist
under the Metalliferous Regulations, 1961, I, in exercise of powers conferred on the Chief
Inspector of Mines (also designated as Director General of Mines Safety) under Section
22A(1) of the Mines Act, 1952, and by virtue of authorization granted to me by the Chief
Inspector of Mines(also designated as Director General of Mines Safety) under Section 6(1)
of the Mines Act, 1952, hereby give you Notice to rectify the aforesaid contravention
within 3 months from the date of issue of this letter i.e. on or before 06.06.2024.
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Work of removal of dangers shall be subject to the following conditions being strictly
complied with -

a) Benches of height not more than 6 m and breath thereof not less than the
height shall be formed by working from top downward only.

b) No person shall be engaged at the quarry floor or at the bottom of the high
wall, or on ledges made in the high walls.

c) Work of removing the dangers, shaill be done in the mine under personal
supervision of a duly qualified manager and the same shall be kept suspended
whenever the manager is absent for any reason whatsoever.

d) All approaches to the bottom of high wall sides and also the top edges of such
highwalls shall be kept securely and effectively fenced so as to prevent any
inadvertent entry of persons.

You are requested to display a copy of this Notice on the mine’s notice board for a
period of at least 21 days, or till the Notice is recorded, whichever is earlier, and confirm that
the same has been done.

A copy of the Notice, as required by Section 24A(4) of the Mines Act, 1952, is being
forwarded to the Central Government.

You are requested to report compliance of this Notice by registered letter on
or before expiry of the specified period failing which it will be presumed that the
terms of the Notice have not been complied with, and an Order under Section
22A(2) of the Mines Act, 1952, may be imposed for securing compliance with the
terms of the Notice. -

FUAT T 9T AT 9IS HT g &

wadry

M3 oY

re geaT faderes
aRIUTHT &, oY



Onneraye- 1.2 1256
$ACI/3ER gaRT

§9¥: - dgmsvaranasl@gmail.com
GO Fo: 0542-2284911

GQ@ AR WIHR/Government of India
D HH T ASETR FHarera/Ministry of Labour & Employment

SRS Skt R - - s &N Heifsiceea/Directorate General of Mines Safety
FETT AT 5-2/639—36, TH0T RR Fiak, et F Vs, TR, SeaX 929 - 221002,

& 5 29013/aToa-’ro(3o3‘fo)/BN-23/2024/a‘1’ar/qg; aRIUR, feetisr p3-. 03 2024
ﬁw’ . .
- T g B,
RO &1, aRmorEr |
qar #,

AT G g &g, 7 - o 397 vaw fe

Ao / IR - BRar dege (Fred, woeT, stesw) s

(3[c Fo- 1876, WUS HEN - 04, &Yo- 01.01 o)

Ao - A ForRar VT wee,

faret: o 7 9 - 77, Fe A, e

fSterm- 338 (3caw wgar) 227409

M geaeT G/ (LIN) - 2901811205
e fomien 26.02.2024 F 4 HAN Tohg FooT FAR, T T g, o 8, ganr

A J ya Ry i FORar demme (Ped), s, dies]) ASAT (He FHo- 1876, @ug

T - 04, go- 01.01 o), Ho - AT TSR AT oSy T HI0T F e 3
Aglcd,

Foar TRar darse (s, @vsr, dex) A, (3 Ho- 1876, TWUT W& - 04, &Ye-
01.01 %o)nmfm-mghrmﬁ?ﬁo-sﬁmﬁgma;mﬁﬂmﬁ
TR Y, o ek aieas @ RS, 1961 & frafaf@a st F1 3o g9
9T 97407 :

a) Reg.106(2)(b) of MMR, 1961: Impressions were observed that the mine was being
worked with use of Heavy Earth Moving Machineries (excavators and tippers) without
obtaining permission from this Directorate. No HEMM shall be used in the mine without
obtaining permission from this Directorate,

b) Reg. 111(1) of MMR, 1961: The boundary of the lease/mine was not found
demarcated/fixed on the ground by providing permanent pillars.

¢) Reg. 111(2) of MMR, 1961 - Excavation was found extended within 7.5m of the
lease boundary of the mine on north and west sides of the mine. All such excavations
shall be immediately stopped.
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d) Rule 29B of the Mines Rules, 1955: Persons employed in the mine were not
undergone initial or periodical medical examination.

e) Rule 6 of MVTR, 1966: Persons employed in the mine were not imparted vocational
training.

I MUY ALY § W SURIH Iees 1 Mrror ofier 2, 38 oo % fnfar R ¥ 15
AT & siex g8 Maemera 1 g a7 w1 wg 1 |

HIgg
M
o/‘09

(FAR THIT F0T FAR)
it GRaT fAders
TRIOTHT 814, FRIUTHY
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§Aa: - dgmsvaranasi@gmail.com
TINTT Fo: 0542-2284911

62@ AR TIFHR/Government of India
TR HH T AT FHATer@/Ministry of Labour & Employment

B i coni SO - - G AGIiIGeTe/Directorate General of Mines Safety
TR 94 S-2/639—36, TN RFR Frae, Az I V3, arIvRR, SeER WA - 221002,
WEAT S 29013/aT08Y0(Fo3¥e)/BN-42/2024/a7T/ iy aRIvRY, iR 002, .2024
e,
et FRET e,
IRV &7, aRIvR |
aar #,

HIAC Erarelr g, Teelt - & &o o g
AR / Hre - PREr demse (Fied, wosr, HesT) AT
(37 Ho- 1876, Wos HEAT - 09, &o- 0.50 o)
Ho - greer@vs e,
e smeffarg o, FAATRT Yeprar
eI U9 faren- Fele (3ea) W) 210427
A gl W&y (LIN) ;- 2513824515
fawr: RFAF 26.02.2024 & A o shae THAR, Wi Y& 396, aRORY &, ganT
A darelr Ry i Bral demse (Fredr, @osr, FoRN) AT (o To- 1876, @us
HEAN - 09, 8o~ 0.50 §o), Ho - TS VT H PRI - @7 HABTH 1952 &

YURT 22(3) & dgd e ¥ART B s (Imposition of order under Section 22(3)
of the Mines Act, 1952).

AgIe,

FH A Greht B Piear demse (Med), @osr, Ses}) WS (Ho To- 1876,
US TET - 09, &fo- 0.50 o), Ho - FrATRIVS IHE & 3T DT Y wriE Y, e
ekt enfeaes @ RAftas, 1961 & frfafl@e wratm=t 1 318 seeiea B grr T4

Reg. 106(2)(a)&(3) of MMR, 1961:The sides of the opencast were not properly
benched, sloped and secured to prevent dangers due to fall of sides. The south and
east sides were developed in a single bench of height of about 30m and 35m
. respectively which are more than the stipulated bench height of 6m.

»

‘The above constitute serious contravention of Regulation 106(2)(a)&(3)
and 106(2)(b) of the Metalliferous Mines Regulation, 1961 and may result in to
dangerous consequences for work persons employed in the mine.

Whereas for the above reasons, I am satisfied that there exists urgent and
immediate danger to the life and safety of persons employed in the mine. I in
exercise of powers conferred on the Chief Inspector of Mines (also designated as Director
General of Mines Safety) under Section 22(3) of the Mines Act, 1952, and by virtue of
authorization granted to me by the Chief Inspector of Mines (also designated as Director
General of Mines Safety) under Sec.6(1) of the Mines Act, 1952, hereby prohibit the



gfgloyment of persons in_the mine, whose employment is not reasonably
125 cessary for the_ purpose of removing the dangers, until the dangers

aforesaid are removed,

The work of removing the dangers shail be done in the mine under personal
supervision of a duly qualified manager. The work of removal of danger shall be done in
the following manner.

a) Formation of benches and sloping of sides in mine, as required by the provisions of
Regulation No. 106 of Metalliferous Mines Regulations. 1961 shall be done top
downwards only.

b) Proper access shall be provided for transportation of machinery and men to reach the
top of opencast working, to reach the benches that shall subsequently be formed and
to reach other working places of the mine. The gradient of the road shall not be
more than 1 in 16.

¢) No person shall be engaged at the quarry floor or at the bottom of the high wall, or
on ledges made in the high walls.

d) Work of removing the dangers shall be kept suspended whenever the manager is
absent for any reason whatsoever

e) All approaches to the bottom of high wall sides and also the top edges of such
highwalls shall be kept securely and effectively fenced so as to prevent any
inadvertent entry of persons.

After removing dangers mentioned above, you are requested to report compliance of
the order by registered post in triplicate to this Directorate by registered post along with
surface plan of the mine to consider vacation of the Order. The order shall remain in
force till the above irregularities are rectified and the order is vacated in writing.

No mineral shall be dispatched from the mine lease till the order is vacated in writing
by this Directorate.

You are further directed to ensure that a copy of order is kept posted on your mine’s
notice board for a period of three weeks from the date of receipt or till this order is
vacated, whichever is earlier.

A copy of this order is being sent to the Central Govt., as prescribed by Section 22(5)
of the Mines Act, 1952.

Please acknowledge receipt of this letter.

HITGY

T GeaT Tges
FRIOTHT &, Rordr
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e - dgmsvaranasi@gmall.com
S 3o 0542-2284911

62@ AT FXFHR/Government of India
e HH TF U HAr/Ministry of Labour & Employment
SO o Cons SR T&TT AT AR—A/Directorate General of Mines Safety

FRERT T 5-2/639—36, arunﬁrm WAL, m S s, TR, It 92w - 221002,

TET S 29013/are8To(303¥0)/BN-42/2024/s7eT/ &9 ARV, feetiar %03 .2024
U,

TeT {IaT e,

ARIVTEAT 89, aRoRd |
Jar &,

el ol R, gl - 4 Fo Yo g
A / Site - RBRal dage (e, wosr, SIesY) HS
(3o Ho- 1876, TUs HEAT - 09, &Yo- 0.50 o)
Ho - giei@vz Ty,
forard: snieffare Y9, AT ATy
edle Ud - AgET (3eer wdan 210427
M qga Gear (LIN) - 2807311908
fawer: Rei® 26.02.2024 &7 v %o sham THAR, T AT 3G, AR &, ganT
A dorel e A fRat doige (Pedy, @oer, SIe=R) AT (S0 To- 1876, wos
HEAT - 09, &¥o- 0.50 &o), Mo - - AeavE T & TEYOeIoT 3 ey o)
AIa,
PR ANl ol Ry i Pvar Vg (Fied), TUsT, Slee]) A (3o Ho- 1876, @rs

~

HE&T - 09, a?ro-o.soao),ﬁo-gﬁmm@ﬁwé:mﬁﬁwﬁmﬁ,ma‘hm
icasw @ e, 1961, @ B, 1955 v9 @ egaaife gfdregor S, 1966 &
Frafaf@d wauET 1 seeres gl urar o -

a) Reg.111(1) of MMR, 1961: The boundary of the lease/mine was not found
demarcated/fixed on the ground by providing permanent pillars.

b) Regulation 111(2) of MMR, 1541 - Excavation was found extended within 7.5m of

the lease boundary of the mine on horth, south and west sides of the mine. All such
excavations shall be immediately stnpped.

c) Regulation 164 (1B) of MMR, 1961:Hutments and houses not belonging to the
owner of the mine were found ovisted at about 255m, 60m and 190m away from the
north, north-east and south boun. ' 1y of the mine respectively within the blasting danger
zone of 300m. A Temple and well e found existed at about 90m and 10m away from
the east boundary of the mine. Puhic road and crematorium were found existed at about
245m and 160m respectively away [rom the north-west boundary of the mine.

No blasting shall be conductea » the mine within danger zone of 300 m from any
permanent surface structures nei - onging to the owner without obtaining permission
under Regulation 164(1B)(a), ex: -+ with the himited aggregate maximum charge in alf
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d)

holes fired at one time not in excess of 2 kg or if the blasting is done with delay
detonators or other means and that there is a dela v of at least half a second between
successive shots fired, maximum charge of two Kilograms can be used in each hole.
FProvided that irrespective of the amount of explosives used, no blasting shall be done at
any place in the mine which is within 50 m any such permanent surface structures.

Rule 29B of the Mines Rules, 1955: Persons employed in the mine were not
undergone initial or periodical medical examination.

Rule 6 of MVTR, 1966: Persons employed in the mine were not imparted vocational
training.

T AT AT § Y IIH Iewiad &1 [ersor ofter =, =@ 7o F Fnfer B ¥ 15

ot % efex 30 RaTww S giw s T 7o 77 |

Haarg

(FAR TS F9T HAR)
GTeT TRET {2
TRIVTHT &1, TR
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§A: - dgmsvaranasi@gmail.com
Y Fo: 0542-2284911

62 AT HIhR/Government of India

e 3 Ud ASWIR HAeRIMinistry of Labour & Employment
T W &I FgIeIe e /Directorate General of Mines Safety
FAWT TaT: $-2/639~36, 0N RER Hiawh, e o9 U3, TRORR, I v - 221002,

HEAT § 29013/aTosto(S037o)/BN-43/2024/8Te1/ § 00~ ARV, Rlier 0. D3 .2024
U,

Il JYI&T fAger,

aRIYTAT 817, GRIoMET |
dar 7,

HACT el g, gl - A Fo do Rig
AeAfehe / Yo - fRal Jerme (Fied), gusr, He8T) HSeT
(#0 To- 1876, WU HEAT - 07, &o- 0.80 o)
Ho - ToeIUS e,
forarelt: sneffere; dorw, sramgr stepem
TG T Foem- FET (3o URer) 210427
#H ygdal W4y (LIN) :- 2807331908

fosar: faetis 26.02.2024 &1 A Fo Shaer AR, el GRETW SUMCEUH, aRORN &, garT
A Grarel g et dame (e, @vsy, SleR) AT (3o To- 1876, @I
HE - 07, o- 0.80 o), Ho - TRwWTE Jory &7 BB - Wt WA 1952 &r
URT 22A(1) & ded sifcw 38R B ST (Imposition of Notice under Section
22A(1) of the Mines Act, 1952).

AR,

FAr A urelr By f FRar deme (Med), @usr SIesY) AST (o To- 1876,
TS TEAN - 07, &o- 0.80 §o), Ho - GrowRavS IFH F I PRI F TEHE FE, S
e enfcass @ R, 1961 & Tovafaf@a waust &1 SoewT gr gy o -

Reg. 106(2)(a)&(3) of MMR, 1961:The sides of the opencast were not properly
benched, sloped and secured to prevent dangers due to fail of sides. The north and south

sides were developed in a single bench of height of about 10m and 20m respectively which
are more than the stipulated bench height of 6m.

Since the above contraventions are of the nature for which express provisions exist
under the Metalliferous Regulations, 1961, I, in exercise of powers conferred on the Chief
Inspector of Mines (also designated as Director General of Mines Safety) under Section
22A(1) of the Mines Act, 1952, and by virtue of authorization granted to me by the Chief
Inspector of Mines(also designated as Director General of Mines Safety) under Section 6(1)
of the Mines Act, 1952, hereby give you Notice to rectify the aforesaid contravention
within 3 months from the date of issue of this letter i.e. on or before 06.06.2024.



1263

Work of removal of dangers shall be subject to the following conditions being strictly
complied with -

a) Benches of height not more than 6 m and breath thereof not less than the
height shall be formed by working from top downward only.

b) No person shail be engaged at the quarry floor or at the bottom of the high
wall, or on ledges made in the high walls.

c)} Work of removing the dangers, shall be done in the mine under personal
supervision of a duly qualified manager and the same shall be kept suspended
whenever the manager is absent for any reason whatsoever.

d) All approaches to the bottom of high wall sides and also the top edges of such
highwalls shall be kept securely and effectively fenced so as to prevent any
inadvertent entry of persons.

You are requested to display a copy of this Notice on the mine’s notice board for a
period of at least 21 days, or till the Notice is recorded, whichever is earlier, and confirm that
the same has been done.

A copy of the Notice, as required by Section 24A(4) of the Mines Act, 1852, is being
forwarded to the Central Government.

You are requested to report compliance of this Notice by registered letter on
or before expiry of the specified period failing which it will be presumed that the
terms of the Notice have not been complied with, and an Order under Section
22A(2) of the Mines Act, 1952, may be imposed for securing compliance with the
terms of the Notice.

HUAT 58 T H ST H g &
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62@ AR EIFER/Government of India
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HFT T SR HATeRA/Ministry of Labour & Employment
- T G FgISRIerI/Directorate General of Mines Safety
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& - dgmsvaranasi@gmail.com
GO Fo: 0542-2284511
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& S 29013/aTo8To(So3¥0)/BN-43/2024 /a1 o 3 AR, feeTien 09 97, .2024
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T GRET e,

ARTOTHT 817, SRIvRY |
oar &,

A Srarel R, geir - 4 &0 o &g
ﬂmm/u‘ro-ﬁzafaiasz(ﬁgﬁ TUsT, HiesR) AT
(8]c ¥o- 1876, WUZ T - 07, &o- 0.80 &°)

Ho - Feo@Us T,

faret: 3meffare Yo, aRmRT o

dedlel Ud fSen- #giar (3eax weer) 210427

HH qgaI e/ (LIN) - 2807331908

fawer: Q@i 26.02.2024 # 4 ¥ iy THAR, TET YT 39, aRORT 84, g@rT
mm@?ﬁﬁwm@m Uy, Eﬁﬁ?)ﬁl%a‘-r(ﬁj\o Ho- 1876, wus

HET - 07, &Yo- 0.80 o), Ho - Froera@vs Jord & FXmroT & waer 3
AgIET,

mmﬂ?ﬁm&?ﬁﬁwm(ﬁw, GUsl, SIeR) A (5o Ho- 1876, WU
HEAT - 07, &¥o- 0.80 o), o - ForEUs A & s FETOT B Wi F e ek
ticas @ fRfem, 1961, @e Buw, 1955@@?@@%@&107%, 1966 &

ﬁmﬁﬁﬁmﬁmmmww:

a) Reg.111(1) of MMR, 1961: The boundary of the lease/mine along with No
blasting zone was not found demarcated/fixed on the ground by providing

permanent pillars.

b) Reg. 111(2) of MMR, 1961 - Excavation was found extended within 7.5m of the
lease boundary of the mine on north side of the mine. All such excavations shall be

immediately stopped.

¢) Reg. 164 (1B) of MMR, 1961:Hutments and houses not belonging to the owner
of the mine were found existed at about 175m, 218m and 226m away from the
north, east and south-east boundary of the mine respectively within the blasting
danger zone of 300m. A Temple and well were found existed at about 260m and
173m away from the north east boundary of the mine. Public road and crematorium
were found existed at about 104m and 30m respectively away from the north-west

boundary of the mine.
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No blasting shall be conducted in the mine within danger zone of 300 m from any
permanent surface structures not belonging to the owner without obtaining
permission under Regulation 164(18B)a), exceot with the limited aggregate
maximum charge in all holes fired at one time not in excess of 2 kg or if the blasting
i5 done with delay detonators or other means and that there s 2 delay of at least
half a second between successive shots fired, maximum charge of two kilograms can
be used in each hole. Provided that irrespective of the amount of explosives used,
no blasting shall be done at any place in the mine which is within 50 m any such
permanent surface structures.

d) Rule 29B of the Mines Rules, 1955; Persons employed in the mine were not
undergone initial or periodical medical examination.

e) Rule 6 of MVTR, 1966: Persons employed in the mine were not imparted
vocational training.

AT Y AT § TSI Ieel o T R o T, 5 9 ¥ O B ¥ 15
o % ofex 2@ eerers &F gira ooy 7 78 |

T

™

(FHR Tl 0T FAR)
I FRET A ers
ARIUTHT &7, IRIoTH)
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&1 - dgmsvaranasi@gmail.com
TIHTT He: 0542-2284011

e AT TIER/Government of India
' HH T TSR HATera/Ministry of Labour & Employment

il cons SO ' - YRET Hgliacumerd/Directorate General of Mines Safety
FHETET T S-2/639—36, awn fAER Fiaw, ST S U3, aRERl, IR vy - 221002

T s 29013/aTo8T0(Fo3¥0)/BN-38/2024/3q1/ (€ 9- AR, i 0. ©%.2024
S,

T GRaT e,

ARIOTHET &1, TRoTEr |
Jar &,

A e faeg e, gF - To THgAre o
AfeRR - TRIEEE dage ([, @osl, desy) AT
(30 Fo- 332, WUS W& - 01, &lo- 1.61 Fo)
forarel. wae 3o Sie dre 74, diec THo Tejo Telo oiay & UM,
$iewr 7o, o sier (3eav wewn) 210001
A Jgaet Gedl (LIN) - 2469941224
fowar: feetich 26.02.2024 # A1 & qolid 0T TAR, W FI&T a2, IRORT &7, g@anr
A F o=e T B IPERgs IAge (1, @ost, Sesw) AT (3o Ho- 332, WU
& - 01, &Yo- 1.61 o) F WEI0T - - Wi 3WTTH 1952 € arr 22A(1) & d&d
Fifew AT frar =T (Imposition of Notice under Section 22A(1) of the Mines
Act, 1952).
wEed, .
| N A SR R T B asrewgd e (B, @, dest) A (3o To- 332,
TUS HEAT - 01, &o- 1.61 go) F o WEIT & yritogs Y, oS cher afcas @
A, 1961 & Fe=afEa yat=i &1 3eeE g9 9197 74 ¢

Reg. 106(2)(a)&(3) of MMR, 1961:The side of the opencast on west side was not properly
benched, sloped and secured by the previous lease holder to prevent dangers due to fall of
sides. The height of top bench on west side was found about 38m, which is more than the
stipulated bench height of 6m.

Since the above contraventions are of the nature for which express provisions exist
under the Metalliferous Regulations, 1961, I, in exercise of powers conferred on the Chief
Inspector of Mines (also designated as Director General of Mines Safety) under Section
22A(1) of the Mines Act, 1952, and by virtue of authorization granted to me by the Chief
Inspector of Mines(also designated as Director General of Mines Safety) under Section 6(1)
of the Mines Act, 1952, hereby give you Notice to rectify the aforesaid contravention
within 3 months from the date of issue of this letter i.e. on or before 06.06.2024.



Work of removal of dangers shall be subject to the following conditions being strictly
complied with -

a) Benches of height not more than 6 m and breath thereof not less than the
height shall be formed by working from top downward only.

b) No person shall be engaged at the quarry floor or at the bottom of the high
wall, or on ledges made in the high walls.

c) Work of removing the dangers, shall be done in the mine under personal
supervision of a duly qualified manager and the same shall be kept suspended
whenever the manager is absent for any reason whatsoever.

d) All approaches to the bottom of high wall sides and also the top edges of such
highwalls shall be kept securely and effectively fenced so as to prevent any
inadvertent entry of persons.

You are requested to display a copy of this Notice on the mine's notice board for a
period of at least 21 days, or till the Notice is recarded, whichever is earlier, and confirm that
the same has been done.

A copy of the Nofice, as required by Section 24A(4) of the Mines Act, 1952, is being
forwarded to the Central Government.

You are requested to report compliance of this Notice by registered letter on
or before expiry of the specified period failing which it will be presumed that the
terms of the Notice have not been complied with, and an Order under Section
22A(2) of the Mines Act, 1952, may be imposed for securing compliance with the
terms of the Notice.

e g O T Wit 1 gEer &
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&AW - dgmsvaranasi@gmall.com
I He: 0542-2284911

— {3’ $IRE TR/Government of India

T ¥ UF VSR FAer/Ministry of Labour & Employment
T e ST YREIT HgliacRer/Directorate General of Mines Safety
FHRET T $-2/639—36, TF90 fAFR wiee, Ao oI U2, IRORR, SwaR W& - 221002,

HEAT § 29013/aTo8To(Fo370)/BN-38/2024/aier/ &L IRV, f&eTi o0 .2024
Y,

Gl T foews,

IO 819, IR0 |
Jdar #,

A He T8eie; T, 9 - To YT g
Ao - TPIERGE deAse (P, @osr, o) A
(3T To- 332, U HE - 01, &¥e- 1.61 o)
framT, tHe 380 Sife do 74, e THo Teto Teo AT & U,
R 7R, Toren- sigr (3eak wgw) 210001
31T ugae GEdl/ (LIN) :- 2469941224
fawar: eien 26.02.2024 7 A e olg F0T FAR, W FRET Fww, aRORY &7, @
A Fat Gl o B SERRgs dege ([P, @oe, SiesR) AR (o Ho- 332, WU
T - 01, Bo- 1.61 go) F Adeor & datr #)
FRIad,

For A Fax Reiig Tom A TPEREe Iege (P, @, des) AT (e Ho- 332,
@us FEAT - 01, &fe- 1.61 go) & Iad Rl & ylw &, s doe aftas o=
e, 1961, W= @A, 1955 U6 @ cagaiiad 9ieor =, 1966 & Feafai@d
QIIEAl &l 3eeided alel GIT 37T

a) Reg. 106(2)(a)&(3) of MMR, 1961:The side of the opencast on west side was
not properly benched, sloped and secured by the previous lease holder to prevent
dangers due to fall of sides. The height of top bench on west side was found about
38m, which is more than the stipulated bench height of 6m.

b) Reqg.111(2) of MMR, 1961: Excavation was found extended within 7.5m of the
lease boundary of the mine on north of the mine. All such excavations shall be
immediately stopped.

c) Reg.115(5)(a): The approaches to the toe of the west side high bench was not
adequately fenced to prevent inadvertent entry of any person or machinery to avoid
dangers due to fall of sides.

d) Reg. 164 (1B) of MMR, 1961:Hutments and houses not belonging to the owner of
the mine were found existed at about 115m 75m, 100m, 180m and 210m away from
the north, east, north-east, south-west and north-west boundaries of the mine
respectively within the blasting danger zone of 300m. Two temples were found
existed at about 100m and 250m away from the south and north-east boundaries of



1269

e)

Q)

the mine. A 11 KV HT power transmission line was existed at about 140 m away
from the west boundary of the mine.

No blasting shall be conducted in the mine within danger zone of 300 m from any
permanent surface Structures not belonging to the owner without obtaining
permission under Regulation 164(1 B)a), except with the limited aggregate
maximum charge in all holes fired at one time not in excess of 2 kg or if the blasting
/s done with delay detonators or other means and that there is a delay of at least
half 3 second between successive shots fired, maximum charge of two Kilograms can
be used in each hole. Provided that irrespective of the amount of explosives used, no
blasting shall be done at any place in the mine which is within 50 m any such
permanent surface structures.

Rule 29B of the Mines Rules, 1955: Persons employed in the mine were not
undergone initial or periodical medical examination.

Rule 6 of MVTR, 1966: Persons employed in the mine were not imparted
vocational training.

mzma@a%ﬁmﬁ?ﬁmﬁﬁrﬁwaﬁﬂmﬁw%ﬁ%ﬁﬁ%ﬁw
A 3 srax S FIRATTerT 1 QT A %7 B B |
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€AT: - dgmsvaranasi@gmail.com
I Ho: 0542-2284911

62@ TR AXR/Government of India
e A T USHR HITERH/Ministry of Labour & Employment
s MR 1 [T AGIfgeneR™/Directorate General of Mines Safety
RIS qan: S-2/639—36, Fw0n RN #ia, e 9 3, IRRR, Seaw wdwr - 221002,

HEAT 5 29013 /aTo8Yo(303¥0)/BN-36/2024/a7aT/ t3e IRIOE, RAF p2.p3 2024
ERCH

Tl AT feers,

FRITHT &7, aRoET |
Jar A,

v A gur g, ueel - A geirer {8
nmﬁm/q‘ro-aﬁmmﬁsm—cﬁmﬂﬁaﬁ Gugl, diest) A
(30 Ho- 332, WS TEAT - 02, &o- 01.61 &)
Ao - am svewizelT,
fardr: @fear mere, s o,
MR T oIell- afer (Feax wer) 210001
A 9T @& (LIN) - 2114013640
fawa: e 26.02.2024 & A %o shaar TAN, Wil P& SUfACers, Ry 89, an
sﬂnﬁrgmﬁ?aﬁraﬁ@@a‘WW(m, GusT, SIeR) AT (3o do- 332,

GUS [T - 02, &fo- 01.61 o), Mo - T svetuEster & et - @e 3R
1952 & ar 22(3) & dgad ISA IPAVT frar s (Imposition of order under
Section 22(3) of the Mines Act, 1952).

Hgled,
P A ger fig A asrevgd SR R (Med), @ve, ses) HET (30 Fo-
332, @Us HEAT - 02, &fo- 01.61 o), oo - faar SISl & 39 fadieor & yiEes
W, foeF ke uiftes @e RfRTE, 1961 & frafaf@a waemat @ iR Seeua Bl
qTT 91T |
i [}

Reg. 164 (1B) of MMR, 1961: Hutments and houses not belonging to the owner of
the mine were found existed at about 45m, 135m, 110m, 260m and 155m away from
the north, east, south-east, south-west and north-west boundaries of the mine
respectively within the blasting danger zone of 300m. A temple was found existed at
about 200m away from the south boundary of the mine. A 11 KV HT power

transmission line was existed at about 120m away from the west boundary of the
mine.

No blasting shall be conducted in the mine within aanger zone of 300 m from
any permanent surface structures not belonging to the owner without
obtaining permission under Regulation 164(1B)(a), except with the limited
aggregate maximum charge in all holes fired at one time not in excess of 2 kg
or if the blasting is done with delay detonators or other means and that there
/s a delay of at least half a second between successive shots fired, maximum



charge of two kilograms can be used in each hole. Provided that irrespective of
1 2 7 1 the amount of explosives used, no blasting shall be done at any place in the
mine which is within 50 m any such permanent surface structures.

The above constitute serious contravention of Regulation 164 (1B) of the
Metalliferous Mines Regulation, 1961 and may result in to dangerous
consequences for work persons employed in the mine.

Whereas for the above reasons, I am satisfied that there exists urgent and
immediate danger to the life and safety of persons employed in the mine. i, in
exercise of powers conferred on the Chief Inspector of Mines (also designated as Director
General of Mines Safety) under Section 22(3) of the Mines Act, 1952, and by virtue of
authorization granted to me by the Chief Inspector of Mines (also designated as Director
General of Mines Safety) under Sec.6(1) of the Mines Act, 1952, hereby prohibit the
employment of persons in the mine, whose employment is not reasonably
necessary for the purpose of removing the dangers, until the dangers
aforesaid are removed.

After removing dangers mentioned above, you are requested to report compliance of
the order by registered post in triplicate to this Directorate by registered post along with
surface plan of the mine to consider vacation of the Order. The order shall remain in
force till the above irregularities are rectified and the order is vacated in writing.

You are requested to report compliance of the order by registered post in triplicate to
this Directorate by registered post to consider vacation of the Order. The order shall
remain in force till the above irregularities are rectified and the order is vacated in
writing.

You are further directed to ensure that a copy of order is kept posted on your mine’s
notice board for a period of three weeks from the date of receipt or till this order is
vacated, whichever is earlier.

A copy of this order is being sent to the Central Govt., as prescribed by Section 22(5)
of the Mines Act, 1952,

Please acknowledge receipt of this letter.
wadry

P

Tt TRET 8H
ARIURAT 813, IRIvTET
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62 HRT F&I/Government of India

T A UF (oI FHATer/Ministry of Labour & Employment
O ot o5 SO | ¢ A& AgTAG AT d/Directorate General of Mines Safety
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Ve,

T JReT fAges,

ARIVTHT 8§17, aRoRT |
qar #,

et ger Rg, wehr - o gl R

Hm%/q’ro-as’l@@égﬂnﬁrwﬁw, WIS, dlesy) AT

(#Tc To- 332, WUT TEAT - 02, &Yo- 01.61 o)

Ao - T sverHTE,

forame: Aferr wgrer, oY G,

e T forenr- afgr (3ca” wamn) 210001

A UgA €&aw (LIN) - 2114013640

fawar: feetian 26.02.2024 @ Y Fo Shae AN, W {IET 3UMACR0F, IRIORY &1, gan

Mwﬁ?ﬁaﬁ@@sﬂmw@w. UST, §IeR) A (5o Ho- 332,
GUs [T - 02, &io- 01.61 o), Ho - e gveugSlsr wr Er - @ s
1952 & uRT 22A(1) ¥ FEd AT IRRRT frar smr (imposition of Notice under
Section 22A(1) of the Mines Act, 1952).

ABIgy,

WMW%#YWWW(%,W,W)W(%#O-
332, @WUs HEAT - 02, &o- 01.61 g°), Ho - fear svevEes ¥ 3va BXfEvr gt
W, SEF gt aifcas wer R, 1961$ﬁmﬁﬁﬁmin#r$rmaas’rmw
CIC (-

Reg. 106(2)(a)&(3) of MMR, 1961:The sides of the opencast were not properly benched,
sloped and secured to prevent dangers due to fall of sides. The height of bench on north and
east sides were found about 25m and 8m and the height of top two benches on west side
was found about 12m and 25m in descending order, which are more than the stipulated
bench height of 6m.

Since the above contraventions are of the nature for which express provisions exist
under the Metalliferous Regulations, 1961, I, in exercise of powers conferred on the Chief
Inspector of Mines (also designated as Director General of Mines Safety) under Section
22A(1) of the Mines Act, 1952, and by virtue of authorization granted to me by the Chief
Inspector of Mines(also designated as Director General of Mines Safety) under Section 6(1)
of the Mines Act, 1952, hereby give you Notice to rectify the aforesaid contravention
within 3 months from the date of issue of this letter i.e. on or before 06.06.2024



Work of removal of dangers shall be subject to the following conditions being strictly

1 27@nplied with -

a) Benches of height not more than 6 m and breath thereof not less than the
height shall be formed by working from top downward only.

b) No person shall be engaged at the quarry floor or at the bottom of the high
wall, or on ledges made in the high walls.

¢) Work of removing the dangers, shall be done in the mine under personal
supervision of a duly qualified manager and the same shall be kept suspended
whenever the manager is absent for any reason whatsoever.

d) All approaches to the bottom of high wall sides and also the top edges of such
highwalls shall be kept securely and effectively fenced so as to prevent any
inadvertent entry of persons.

You are requested to display a copy of this Notice on the mine’s notice board for a
period of at least 21 days, or till the Notice is recorded, whichever is earlier, and confirm that
the same has been done.

A copy of the Notice, as required by Section 24A(4) of the Mines Act, 1952, is being
forwarded to the Central Government.

You are requested to report compliance of this Notice by registered letter on
or before expiry of the specified period failing which it will be presumed that the
terms of the Notice have not been complied with, and an Order under Section
22A(2) of the Mines Act, 1952, may be imposed for securing compliance with the
terms of the Notice.

FUAT H IF HT WIS 6T g &
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EL dgmsvaranasi@gmail.com
oTH Ho: 0542-2284911

G2@ AR TR&R/Government of India
T A Td Qe FATIMinistry of Labour & Employment
ST W R&T HgTi=geera/Directorate General of Mines Safety ‘
FRie Tan: $-2/639—36, awoT RER Fiel, ¥eo I U3, aRondt, sm W - 221002,

TEdT S 29013/aTo8Yo(303¥0)/BN-36/2024/aeT/ U 3y Uy, @A o 03,2024
U,

T FRaT fAewms,

FRIOTHT &1, TR |
dar A,

Al gur Rie, 9o - o g Rig
Hmmlﬂo-m&sﬂﬂ?ﬁwﬁﬁ, guzl, Sies) AT
(o Fo- 332, WUT W& - 02, o- 01.61 go)
Ho - AT sUeTH=TIST,
ﬁaﬁﬁ:mﬁmﬂam,mﬁmﬁ,
MER T foren- affer (3eaw wder) 210001
A UgE H&AT (LIN) - 2114013640
fwer: e 26.02.2024 &1 o o e AR, W GRT 3URERE, aRORN &, gEn
aﬁﬂ?ﬁgwﬁ?a?rasﬁ@@ésﬁmwﬁtﬁ GusT, SIeR) AT (5o FHo- 332,
GUs TEA - 02, &Yo- 01.61 o), ﬁo-ﬁﬁnmmmﬁﬁam
HEle,

AR ger Ry A aSegd R R (Fred, @ SIeSY) AS (30 THo-
332, WUs HEAT - 02, &Yo- 01.61 o), ﬁo-mnmﬁa$mﬁmurm’rmﬁmaﬁ.
foress g enfoosr @7 Rferm, 1961, g [79e, 1955 w6 @ soaaiRe yierr
ﬁm,l%G%ﬁmﬁ:@HmmTaﬂmamww:

a) Reg.106(2)(b) of MMR, 1961:Impressions were observed that the mine was being
worked with use of Heavy Earth Moving Machineries (excavators and tippers) without
obtaining permission from this Directorate. No HEMM shall be used in the mine without
obtaining permission from this Directorate,

b) Reg.111(2) of MMR, 1961: Excavation was found extended within 7.5m of the
lease boundary of the mine on north and south of the mine. All such excavations shall
be immediately stopped.

¢) Reg.115(5)(a) of MMR, 1961: The approaches to the toe of the high benches was
not adequately fenced to prevent inadvertent entry of any person or machinery to
avoid dangers due to fall of sides.

d) Rule 29B of the Mines Rules, 1955: Persons employed in the mine were not
undergone initial or periodical medical examination.



1 275) Rule 6 of MVTR, 1966: Persons employed in the mine were not imparted vocational
training.

o AT AL § TSI oot 7 Freraor ofte #¢, 7 97 F Frlg R % 15
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G Ho: 0542-2284911

62@ IR WXHR/Government of India
e A T SN HATR/Ministry of Labour & Employment g% ;
i T e T GRETT HET=ERIeR—I/Directorate General of Mines Safety R
im’a‘m': I 5-2/639—36, awon fER WA, dea o d, AR, 3R w3ar - 221002,
qEqT 5 29013/aTo8o(Fo3¥o)/BN-44/2024/aTg1/ \; <Y aRTUTET, fests 09, V.3 2024
ERCH
reT AT fAger,
IRV &9, aRIvMY |
qar #,

A TR e, 97 - A v Rig

ﬂﬁm/ﬂo—m@ém(ﬁgﬁ GosT, §ieeT) "AST

(8o Fe- 332, WUS WA - 05, &fo- 0.40 o)

Ho Hf ﬁ?&wﬁ?ﬁ TN Ty

fraret: oo - Rafier wrgar, 2o e Frae Hletl- IR BT TR

forem- sfier (3] W) 210001

AH g e/ (LIN) - 2849465218
R featisr 26.02.2024 =Y 4 Fo Shaer AR, W & GF, aRORT &, gErT A
Wﬁ?@raﬁ@@m(ﬁw, TUST, MEw) AGHT (3o To- 332, WU HeaT -
05, &fo- 0.40 %o) o A RAregard= T o T AT - - @ 3T 1952
fr URT 22A(1) F TEa AR JRRT B S (Imposition of Notice under
: Section 22A(1) of the Mines Act, 1952).

T AT g Qe T B sghavgd deme (Pred, @ dESY) A (3o Ho-
332, WUs HEAT - 05, - 0.40 Fo) HAo Al Rreaafad = o5d ¥ 379 Ddeor =)
T Y, S gl enfeaes @ RfTw, 1961 & frafaf@d wauet @ sk seere
Bl 9T IR

Reg. 106(2)(a)&(3) of MMR, 1961:The sides of the opencast were not properly benched,
sloped and secured to prevent dangers due to fall of sides. The north side was developed in
single bench of height about 12m, the south side was developed in two benches of each height
about 8m and 20m and the height of bottom bench on east side was found about 28m, which are
more than the stipulated bench height of 6m.

Since the above contraventions are of the nature for which express provisions exist
under the Metalliferous Regulations, 1961, I, in exercise of powers conferred on the Chief
Inspector of Mines (also designated as Director General of Mines Safety) under Section
22A(1) of the Mines Act, 1952, and by virtue of authorization granted to me by the Chief
Inspector of Mines(also designated as Director General of Mines Safety) under Section 6(1)
of the Mines Act, 1952, hereby give you Notice to rectify the aforesaid contravention
within 3 months from the date of issye of this letter i.e. on or before 06.06.2024.
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Work of removal of dangers shall be subject to the following conditions being strictly
complied with -

a) Benches of height not more than 6 m and breath thereof not less than the
height shall be formed by working from top downward only.

b) No person shall be engaged at the quarry floor or at the bottom of the high
wall, or on ledges made in the high walls.

c) Work of removing the dangers, shall be done in the mine under personal
supervision of a duly qualified manager and the same shall be kept suspended
whenever the manager is absent for any reason whatsoever-.

d) All approaches to the bottom of high wall sides and also the top edges of such
highwalls shall be kept securely and effectively fenced so as to prevent any
inadvertent entry of persons.

You are requested to display a copy of this Notice on the mine's notice board for a
period of at least 21 days, or till the Notice is recorded, whichever is earlier, and confirm that
the same has been done.

A copy of the Notice, as required by Section 24A(4) of the Mines Act, 1952, is being
forwarded to the Central Government.

You are requested to report compliance of this Notice by registered letter on
or before expiry of the specified period failing which it will be presumed that the
terms of the Notice have not been complied with, and an Order under Section
22A(2) of the Mines Act, 1952, may be imposed for securing compliance with the
terms of the Notice.

FAT $H 9T Wi g &

oIy

s

el YT fAeerm
ARTOTHT &7, FIRTOTHT
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a) Reg.106(2)(b) of MMR, 1961; Impressions were observed that the mine was
being worked with use of Heavy Earth Moving Machineries (excavators and tippers)
without obtaining permission from this Directorate. No HEMM shall be used in the
mine without obtaining permission from this Directorate.

b) Reg.111(2) of MMR, 1961: Excavation was found extended within 7.5m of the
lease boundary of the mine on north and south of the mine. Al such excavations shalil
be immediately stopped.

¢} Reg.115(5)(a) of MMR, 1961: The approaches to the toe of the high benches was
not adequately fenced to prevent inadvertent entry of any person or machinery to
avoid dangers due to fall of sides.

d) Reg. 164 (1B) of MMR, 1961: Hutments and houses not belonging to the owner of
the mine were found existed at about 180m, 186m, 250m and 185m away from the
north, south, east and north-west boundaries of the mine respectively within the
blasting danger zone of 300m. A temple was found existed at about 120m away from
the south boundary of the mine. A 11 KV HT power transmission line was existed at
about 75m away from the west boundary of the mine.



1 2 79 No blasting shall be conducted in the mine within danger zone of 300 m from any
permanent surface structures not belonging to the owner without obtaining
permission under Regulation 164(1B)(a), except with the limited aggregate maximum
charge in all holes fired at one time not in excess of 2 kg or If the blasting is done
with delay detonators or other means and that there is a delgy of at least half a
second between successive shots fired, maximum charge of two kilograms can be
used In each hole. Provided that irrespective of the amount of explosives used, no
blasting shall be done at any place in the mine which is within 50 m any such
permanent surface structures.

e) Rule 29B of the Mines Rules, 1955: Persons employed in the mine were not
undergone initial or periodical medical examination.

f) Rule 6 of MVTR, 1966: Persons employed in the mine were not imparted vocational
training.

ST: ST ALY § Y SR Ieeia T FAr<or o <, 36 997 F Fnte % ¥ 15
BT & ofee g9 fRaTaa 1 g 53T %7 FE 5 ¢ |
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Reg. 106(2)(a)&(3) of MMR, 1961:The side of the opencast on west side was not
properly benched, sloped and secured by the previous lease holder to prevent dangers due to
fall of sides. The height of bench on west side was found about 35m, which is more than the
stipulated bench height of 6m.

The above constitute serious contravention of Regulation 106(2)(a)&(3) of the
Metalliferous Mines Regulation, 1961 and may result in to dangerous consequences
for work persons employed in the mine.

Whereas for the above reasons, I am satisfied that there exists urgent and immediate
danger to the life and safety of persons employed in the mine. I, in exercise of powers
conferred on the Chief Inspector of Mines (also designated as Director General of Mines Safety)
under Section 22(3) of the Mines Act, 1952, and by virtue of authorization granted to me by the
Chief Inspector of Mines (also designated as Director General of Mines Safety) under Sec.6(1) of
the Mines Act, 1952, hereby prohibit the employment of persons in the mine, whose
employment is not reasonably necessary for the purpose of removing the dangers,
until the dangers aforesaid are removed. :
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The work of removing the dangers shall be done in the mine under personal supervision of a
duly qualified manager. The work of removal of danger shall be done in the following manner.

a) Formation of benches and sloping of sides in mine, as required by the provisions of
Regulation No. 106 of Metalliferous Mines Regulations. 1961 shall be done top downwards
only.

b) Proper access shall be provided for transportation of machinery and men to reach the top of
opencast working, to reach the benches that shall subsequently be formed and to reach other
working places of the mine. The gradient of the road shall not be more than 1 in 16.

c¢) No person shall be engaged at the quarry floor or at the bottomn of the high wall, or on ledges
made in the high walls.

d) Work of removing the dangers shall be kept suspended whenever the manager is absent for
any reason whatsoever

e) All approaches to the bottom of high wall sides and also the top edges of such highwalls shall
be kept securely and effectively fenced so as to prevent any inadvertent entry of persons.

After removing dangers mentioned above, you are requested to report compliance of the
order by registered post in triplicate to this Directorate by registered post along with surface plan
of the mine to consider vacation of the Order. The order shall remain in force till the above
irregularities are rectified and the order is vacated in writing.

No mineral shall be dispatched from the mine lease till the order is vacated in writing by this
Directorate.

You are further directed to ensure that a copy of order is kept posted on your mine's notice
board for a period of three weeks from the date of receipt or till this order is vacated, whichever
is earlier.

A copy of this order is being sent to the Central Govt,, as prescribed by Section 22(5) of the

Mines Act, 1952.
ggdy
5P
oI

Please acknowledge receipt of this letter.
et GRaT AR

FIOTHT &, aRToTET
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a) Reg.106(2)(b) of MMR, 1961: Impressions were observed that the mine was
being worked with use of Heavy Earth Moving Machineries (excavators and tippers)
without obtaining permission from this Directorate. No HEMM shall be used in the
mine without obtaining permission from this Directorate.

b) Reg.111(2) of MMR, 1961: Excavation was found extended within 7.5m of the
lease boundary of the mine on north and south of the mine. All such excavations shall
be immediately stopped.

c) Reg.115(5)(a) of MMR, 1961: The approaches to the toe of the west side high
bench was not adequately fenced to prevent inadvertent entry of any person or
machinery to avoid dangers due to fall of sides.

d) Reg. 164 (1B) of MMR, 1961:Hutments and houses not belonging to the owner of
the mine were found existed at about 130m, 100m, 280m and 240m away from the
north, east, south and north-west boundaries of the mine respectively within the
blasting danger zone of 300m. A temple was found existed at about 170m away from
the south boundary of the mine. A 11 KV HT power transmission line was existed at
about 185m away from the west boundary of the mine.



1 2 8 3 No blasting shall be conducted in the mine within danger zone of 300 m from any
permanent surface structures not belonging fo the owner without oblaining
permission under Regulation 164(18)(a), except with the limited aggregate maximum
charge in all holes fired at one time not in excess of 2 kg or if the blasting is done
with delay detonators or other means and that there is a delay of at least half a
second between successive shots fired, maximum charge of two Kilograms can be
used in each hole. Provided that frrespective of the amount of explosives used, no
blasting shall be done at any place in the mine which is within 50 m any such
permanent surface structures.

e) Rule 29B of the Mines Rules, 1955: Persons employed in the mine were not
undergone initial or periodical medical examination.

f) Rule 6 of MVTR, 1966: Persons employed in the mine were not imparted vocational
training.
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